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COUNCIL OP STATE.

Satufdoff̂  Id Septembsr, 1934.

The Couacfl met in the Couacfl Chamber at Viceregal Lodge at Half Past
Ten of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
D etknus in  the P boli Camp Ja il .

148. T he H onoueable Mr. JAQADISH OHAND-BA BANERJEE:
(•) Will Qovernment be pleased to state the condition of health of detenns
Basanta Kumar Roy, SubcKlh Chandra Mukherjee, Rakhal Chandra Dntt a ^
flubodh C. Mullick, all of Dacca, now confined in the Deoli Detention Camp ?

(6) Will Government be pleased to state the reason or reasons for the
aileaee of these detenus for over a numth and a half or thereabout, during the
months of June and July, 1984, although their parents, relatives and guardians
wrote several letters to them ?

(c) Was any one of them ill during that period ? If so, who and what was
the nature of the disease and how long was he coftfined to bed ?

Thb H onourablr Mr. M. G. HALLETT : (a) Detenu Rakhal Chandra
Dutt is not Qonfined in the Deo'i Camp Jail. The other detenus mentioned are
in good health.

(b) The detenua stopped sending letters as a protest against an order under
which they are required to attach slips to their correspondence giving the full
names, addresses and relationship of the addressee.

(c) The answer to the first part is in the negative. The second part does
not arise.

Detenus in  the Deoli Camp J ail .
149. T he HoNouRAB^.E Mr. JAGADISH CHANDRA BANERJEE:

<a) Will Government be pleased to state if the Commandant, Deoli Detention
Camp, received a wire from Babu Janendra Kumar Roy of Dacca, the father
of detenu Basanta Kumar Roy of camp III of the said Detention Camp on
26 th June last requesting ĥe Commandant to write to the father of the detenu
immediately how the detenu was doing ? If so, why was not that wire replied
to in writing and the request of the detenu’s father not complied with by the
Commandant ?

(b) Will Grovemment be pleased to state whether instructions have been
issued by them to the Commandant, Deoli Detention Camp, to inform the
parents and guardians of the detenus confined there of the condition of their
health whenever asked for, even by “ Bearing letters'" in the cases where the

( 479 )
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poor parents and guardians of the detenus can not afford to pay the “ pre paid 
telegram charges ?

T he H onourable Mu. M. G. HALLETT : (a) Yes, a telegram was 
received from the father of detenu Basanta Kumar Roy which was replied 
to in due course by the Siq)erintendent of the Decdi Camp Jail, when the detenu 
on being asked to write to his father did not do so.

(6) Enquiries from parents concerning the health of detenus are answered 
by the Commandant by registered post and the cost of the postage is debited 
to the personal account of the detenu concerned. In cases of serious illness 
near relatives are invariably informed both direct and through the district 
magistrate of the district in which they reside.

D etenus in the D eoli Camp J ail .
160. T he H onoukable Mr. JAGADISH CHANDRA BANERJEE:

(a) How many separate camps are there in the main Detention Camp at Deoli ? 
{%) Is there any division of classes among the detenus ? (ii) If so, how many of 
them are getting first class treatment and how many are getting second and 
third class treatment ?

(6) Is it a fact that the pocket allowance of Rs. 15 (fifteen) only per month 
to the detenus of camp II has been cut down to Rs. 10 (ten) only per month ?
If so, why, and with effect from what date ?

(c) Have (Sovemment received any application or applications from any 
or some of the detenus of the said camp protesting against this reduction of 
the pocket allowance ? If so, what action has been taken in the matter ?

(i) Is it a fact that as a protest against the reduction of pocket allowance 
the detenus in No. I ll camp went on hunger strike for some days ?

(e) If so, Government be pleased to make a detailed statement on the 
subject?

T he H onourable Mr. M. 6. HALLETT : (a) There are five separate 
camps in the Deoli Jail. There is no division of classes among the detenus.

(6) The personal allowance of the detenus in the Deoli Camp Jail was 
reduc^ from Rs. 16 to Rs. 11 a month from the 1st August, 1934, following 
a sim lar reduction in the case of detenus confined in Bengal.

(c) A joint representation on bdialf of all detenus protesting against the 
reduction was sent by the Chief Commissioner, Ajmer-Merwara, to the Gov­
ernment of Bengal on the 16th August.

(e?) No.
(e) Does not arise.

D etenus in the D eoli Camp Jail .
151. T he H onourable Mr . JAGADISH CHANDRA BANERJEE: 

{a) What is the present condition of health of detenu Barindra Roy, son of 
Babu Rajendra Roy, Pleader of Dacca ? Was he of late suffering from any 
disease of the stomach ?
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(6) If 80, how long did he suffer and were his parents infortned of their 
son’s aibnent ?

The H o n o u r a b l b  Mr* M. Q . HAULiBTT : (a) Detenu Barindra CSiandra 
Roy has been under medical treatment for nearly three months for yague 
abdominal symptoms and loss of weight. He has been twice x-rayed but no 
organic disease has been found. Orders have recently issued for his re-transfer 
to Bengal

(6) The Superintendent has written to his father on two occasions inform­
ing him of his son’s condition.

D e ten u s  in  th e  D e oli Ca m p  J a il .

162. T h e H o n o u r a ble  Mr . JAGADISH CHANDRA BANERJEE;
(a) What is the present condition of health of detenu Sachish Chapdra Sarkar 
of Gandaria, Dacca ?

(6) Is it a fact that he had of late an attack of appendicitis ? If so, was 
there any operation of his appendicitis ?

(c) Was any of his relatives allowed to remain by his bedside at the timd 
of the operation ?

(d) When were his relatives informed of his illness ?
(e) What is the present weight of detenu Sachish Chandra Sarkar ?
T he  H on ou rable  Mr. M. 6. HALLETT : (a) H e is in good health .

(6) He had a mild attack of appendicular pain on the 21st April, 1934. 
No operation was deemed necessary.

(c) Does not arise.
(d) On the 22nd April, 1934, by telegram.
(e) His present weight is 154 lb3. as against 152 lbs. on his arrival at Deoli.
It will be seen from the replies which I have given to the Honourable 

Member’s series of questions that there is no foundation for the suggestion that 
the prisoners are ill. As has been mentioned in the replies I have given, in­
formation is given to the near relatives both direct ai^ through the district 
magistrate in the case of serious illness, and in other cases if enquiries are 
made from the Superintendent. I venture to suggest that it would be more 
suitable if the Honourable Member would enquire from me personally instead 
of asking these questions in the Council as they tend to create a false impression 
in certain quar^rs.

N u m b er  op  D eten u s  in  th e  D e oli Cam p  J a il .

153. T he H o n o u r a ble  M r . JAGADISH CHANDRA BANERJEE:
(a) What is the total number of detenus at present confined in the Deoli Deten  ̂
tion Camp ? (t) Are they all Bengalis ? (it) Are there any non-Bengali 
detenus also at the Deoli Detention Camp ? If so, how many ?

(6) Is it a fact that a detention camp is being erected at Nasik for accom­
modating a number of Bengali detenus 1 If so, at what cost ? Will tho 
Central Government or the Government of Bombay bear the cost ?

QUBBTIONfl AKD ANSWERS* 481



(b) Wilt QovemBmat b* phaseA t« ate*» tie faamoB for Meotmgi » deten­
tion camp at Nasik ?

TSrb HoNorntABtB Mr'. M. G-. HAliEBTT ; («■) ’there are at preseat 496 
(tefcenus in tHe-Drolf ©ifflp JWl all ef wfcom are Be^Ks.

(6) No.
(c) Does not arise.

S u p p l y  of  Co pie s  of  t h e  W h it e  P a p e r  to  t h e  D e t e n u s  a t  t h e  D e o li Ca m p
J a il .

154. T he H o n o u r a b le  M r. JA6ADISH 0H4N1>RA BANERJEE : 
(») Have Government ever trm\ to (?wge atid ascertain the views of 
inrominent detenus at Deott by presenting them with or n^owdngthem to re»d 
the White Paper proposals on the cominji; Indian Constittttienal Refonna ?

(6) Are Gk>vemm«ut considering  ̂ tlie question of the wholesale release of 
detenus in the near future ?

T h e H o n o u r a ble  M r . M. G. HALLETT : (a) No.
(6) The detenus have been detained because Government are satisfied that 

their release would strengthen the terrorist movement and so long as those con­
ditions exist there can be no question at all of their release.

Ban on the RIbd Shirts Organtzation in the North-West Frontier Pro­
vince AND THE R«LBAS» OF K hAN AbBUL GhAJTAR E haK.

155. T he H o n o u r a ble  M r . JAGADISH CHANDRA BANERJEE:
(a) Are Government aware that the “ Red Shirts or “ Khudai Khidmatgars 
(the servants of God) in the Nortli^West Frontier Provmoe ajre a part of the 
Congress movemeoit 1 If so, why has the ban on the “ Red Shirts not yet 
been lifted ?

(6) Do dovemment pr<qpose to release Khan Abdul GhafEar Khan, pop»- 
larly Imown as the “ Frontier Gandhi

The Honourable Mr. M. G. HALLETT : (a) I would refer the Hm m v - 
able Member to the answer given by me in this House on the 8th August, 19M, 
to the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra’s question 
No. 11 and to the supplementary questions asked in connection therewith.

(b) Khan Abdul Ghaffar Khan has been released from Hazaribagh Jail. 
He will not however be allowed to enter the Punjab or the North-West 
Frontier Province.

T he H o n o u r a b m  Mr. JAGADISH CHANDRA BANERJEE : A supple- 
mentary question, Sir. Are Government aware that the said Frontier Gandhi 
is proposing to pay a visit to Santiniketan in Bengal ? If so, for what 
purpose ?

T h e  H on o u r a ble  th e  PRESIDENT : What connection has it with your 
question and the Honourable Meml r̂r’s rep^y ? I can not allow it. Will you 
proceed further ?
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R b t u r n  o f  C ongress P » o p j» t y  s e iz ed  3Y < 3overn m eot.

156. Th^ HoM>uiiABLE M«. JAGAWSH CHANBKA BANEIUEE : 
How many Congress libraries, i^uMinifa, etc., 'm India, forfeited by OrditttUSLCias 
have been retfbored to the O ongi^ snK̂ e thte lifting of the ban on the Oooagreas 
and the abandonment of the civil disobedience movement ? Will Govem- 
ment be pissed to state their number, province by province ?

Thp H onourable Mr. M. G. HALLEIT : I have some difficulty in appre­
ciating what inlormatioD the Honourable Member requires. Under the Indian 
Criminal Law Amendment Act, 1908, aa amended by Act XXIII of 1932, 
immoveable property such as buildings notified under ^(Jtion 17A is not= 
fiMrfeited to Qoverzanetit but is retujmed when the notifications co^e to he in 
foroe, that is to say, when the notification declaring the association to which the 
building belongs to be unlawful is cancelled. Moveable property may have been 
fotrfeited to Government under the provisions of section 17B of that Act 
and, if so forfeit«*d, is not restored.

A m a n a t  W a s i k a s .

157. The H onourable R a i B ahadur  L ala  MATHURA PRASAD 
MEHROTRA : (a) Is it a fact that the Amanat Wasikas are trust and their 
proprietory rights vest in the (beneficiaries) Wasikadais and not in Govern­
ment ?

(6) Is it a fact that Her Highness the Bahu Begum’s minister, Raja 
Darab Ali Khan, delivered a property worth ninety-nine lakhs, forty-eight 
thousand and nine hundred and sixteen rupees consisting of sixty-five lakhs of 
rupees in cash and the remainder in jewels ?

(c) Is it a fact that just after the Mutiny in Oudh the Judicial Committee 
I»esided over by the Judicial Commiasioner and advised by the Advocate 
General decided that Government was responsible for tho whole of ninety nine 
lakhs, forty-eight thousand and nine hundred and sixteen rupees and that the 
Government of India concurred with its findings ?

(d) Is it a fact that the interest accruing thereof was meant as pension 
for beneficiaries, i.e., grantees and to their heirs and successors, “ Shanwa 
Warshanshan ” as given in Aitchison’s Treaties, Oudh number ?

(e) Is it a fact that there is no provision for the exclusion of collateral 
heirs m the absence of lineal heirs in the original deed of trust as given in 
Aitchison’s Treaties \

(/) Is it a fact that Government guaranteed the above said prevision moai 
^temnly ?

(̂ ) Is it a fact that Darab Ali Khan was appointed executor for carryiug 
out the wishes of Her Highness the Bahu Begum and that he was empowered 
with (tpecM jmuers which ran thu? : Whose iBcomnjandatioos and suggestions 
shall be received and attended to ” , as given in Aitchison’s Treaties ?

(A) Is it a fact that Raja Damb Ali Khan; origtnaDy a Hindu, is 
deseribed in the urigmal deed of trust as Her Highnm’ imstod Ae v̂ant, 
a public officer and faithful minister in the pages of Aitohison's TBOttbies ?

QUESTIONS AKB



R a j a  D a r a b  Au K h a n .

158. Thb Honourablb Rai Bahadub Lala MATHURA PRASAD 
MBHROTRA : (a) Is it fact tiiat Darab Ali Khan left a will in favour 
hiB real brother Raja Bodh Singh mftlring him his heir and suoceasor to all his 
property including his Wasika of four thousand rupees per month with a 
recommendation to the then Resident, (General Monkton, dated the 7th 
Shawal 1233 A. H. for continuance of his Wasika to his brother i

(b) Is it a fact that only a part of the Wasika of Darab A^ Elhan 
amounting to a sum of five hundred rupees per month was issued to his brotiher 
iot generation nfter generation ?

(c) Is it a fact that the hereditary nature of the Wasika of Raja Bodh 
Singh was confirmed by the re-grant of 28th July, 1841, by Ccdonel John Lowe, 
the then Resident ?

(d) Is it a fact that in 1871 under G. 0. 1614 the Wasika of Raja Bi^h 
Singh was held hereditary ?

(e Is it a fact that on the aUeged re-examination of the case of Bodh 
Singh’s family no information was given to the family and that it had no oppor­
tunity to defend its rights and rebut the allegations and to produce sanads ?

(/) Is it a fact that the case was referred to in Sadik Ali Khan’s case ?
R aja  Bodh Singh .

159. T he H onourable R ai B ahadur  Lala MATHURA PRASAD 
MEHROTRA : (a) Is it a fact that the reply given by the Secretary, Foreign 
and Political Department of the Government of India to letter No. 2532 of the 
Chief Commissioner of Oudh, November, 1874, in Sadik Ali Khan̂ ft case with 
reference to Bodh Singh’s family runs thus:— The Bodh Singh’s family’s case 
is a special one. ^ e y  have re-grant. Their case will be governed by the 
terms of the re grant. If there is nothing to show in the terms of re grant to 
be hereditary their Wasika will also be resumed

(b) Do Government know of the re grant ?
(c) Will Government be pleased to lay a copy of the re-grant oh the

table ?

R aja D arab A li K han .

160. T he H onourable R ai B ahadur Lala MATHURA PRASAD 
MEHROTRA : (a) Is Government aware of the double nature of the pension of 
Darab Ali Khan as given in Aitchison’s Treaties, etc., which, runs thus :— To 
Darab Ali Khan who has served me most faithfully and obediently to my entire 
satisfaction, the Tuppeh of Rokha, in my original jagir of Salone in jagir or an 
allowance in money per mensem of Rs. 4,000

(b) Is it a fact that the income of Tuppeh of Rokha exceeds over a lakh
per year ?

T he Honourable Mr. R. E. L. WINGATE : With your permi^ion, Sir, 
I will answer questions Nos. 157 to 160 together. The information is being 
collected and will be communicated to the Honourable Member in due course.
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P b i v a t b  S e c r e t a r y  t o  t b e  V i c e r o y ’ s  P r e s s .

16L The Honourable R a i  Bahadur Lala MATHURA PRASAD 
MEHROTRA : 1. Is it a fact that the administrative posts o f  the superin- 
tendent, clerk and section-holder are held by Muhammadans in the Private 
Secretary to the Viceroy’s Press ? Why d’d none of these go to either Hindus 
or Sikhs ?

2. (a) Is it a fact that the present Superintendent and the Press clerk 
recruited from the Government of India Press,, Simla ? If so, why 1

(6) Do Grovemment propose to appoint a Hindu to one of these res­
ponsible posts in the next fir t̂ vacancy ?

T h e  H o n o u r a b l e  Mr. D. G. MITCHELL: 1. and 2. (a) Ouf of the 
three posts mentioned, that of the Superintendent of the Press only is an 
administrative post. The present idcumbent was selected in 1930, as he was 
considered to be the best out of the candidates for the post. The section 
holder was promoted to his present post in 1933, in view of his seniority, and 
the clerk was recruited from the Simla Press as he possessed the requisite 
qualifications and experience. All the incumbents of the three posts happen 
to be Muslims.

2. (6) The point raised by the Honourable Member will be given due 
consideration when a vacancy occurs but a decision in the matter will depend 
on the position, requirements and circumstances prevailing at the time the 
vacancy is to be filled.

P r i v a t e  S e c r e t a r y  t o  t h e  V i c e r o y ’ s  P r e s s .

162. T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA: (a) Is it a fact that one Taj Muhammad is at present serving 
as a compositor in the Private Secretary to the Viceroy’s Press ? Was he 
detected by Captain Dring, the late Assistant Private Secretary to His 
Excellency the Viceroy opening a private shop in Government House ?

(b) Is it a fact that Captain Dring reported this fact to the present Super­
intendent of the Press ?

(c) Is it a fact that the said shop was put up for auction in the Press 
under the order of the late Assistant Private Secretary to His Excellency 
the Viceroy and was purchased by one of the press employees ?

(d) Was the maintenance of such a shop in the office by a Govemiiwiat 
servant against the Government Servants’ ConductHules ? if so, what punish* 
ment was Taj Muhammad awarded by the Private Secretary to the Viceroy’s 
Office ?

T h e  H o n o u r a b l e  Mr. D. G. MITCHELL : (a) to (d). The answer to the 
first portion of  part (a) is in the affirmative. As regards the other parts 
I have no infbrmation.

P r i v a t e  S e c r e t a r y  t o  t b e  V i c e r o y ’s  I^r e s s .

163, T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  MATHURA PRASAD
MEHROTRA: (a) Is it a fact that two years ago 6ne Muhammad of the
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Private Secretary to the Viceroy s Press went on leave for a short period ? 
Did he extend his leave upon medical certificate granted by a retired Govern­
ment doctor ?

(6) Was Mamsur Muhammad ordered to produce a medical certi^cate 
from the Civil Surgeon, Agra ? Did he produce the certificate ?

(c) Did not the Superintendent of the Private Secretary to the ViceroyV 
Press accept the Civil Surgeon’s certificate and after Manzur Muhammad’s 
retmi from leave ordered him to appear before the Household Surgeon 
for further examination ? Was Manzur Muhammad examined for three 
consecutive days in the hospital and found siok i

(d) If the answers are in the affirmative, why did not the said Superin 
tendent accept the Civil Surgeon’s pertifioate and why was the said MieytLZur 
Muhammad further examined for three consecutive days in the hospital I

The Honourahlb Mb. D. G. MITCHELL : <a) Yes.
(6) Mr. Maitztir Muhammad applied for a second extension of leave and 

was asked to product a [medical certificate from the Civil Surgeon, Agra, 
which he did.

(c) The certificate was accepted. On return from medical leave Mr* 
Manzur Muhammad was required, under the rules, to submit a fitness certi­
ficate and he was sent to the Viceregal Surgeon for examination. He attend­
ed the dispensary for three days under the orders of the Surgeon at the end 
of which he was reported fit for rejoinitig duty.

(rf) Does not arise.
P r i v a t b  S e c r e t a r y  t o  t h e  V tcE R O Y ’ s  P r e s s .

164. T h e  H oN ou iL A B L B  R a i  B a h a d it r  L a l a  MATHURA PRASAD
MBHROTRA: Is it a fact that the late Assistant Private Secretary to His
Excellency the Viceroy Captain Dring, condemned Fazal Muhammad for the 
coinpoaitor’s post ? Is it a fact that after Captain Dring left this office the 
Press Superintendent arranged to appoint Fa;sal Muhammad again ?

T h e  H o n o u r a b l e  M r . D. 6. MITCHELL: No.
E x t e n s i o n s  t o  G o v e r n m e n t  S e r v a n t s ’ in  t h e  O f f i c e s  o p  t h e  M i l i t a r y

S e c r e t a r y  t o  t h e  V i c e r o y  a n d  t h e  C o m p t r o l l e r , V i c e r e g a l  H o u s e ­
h o l d , AND IN t h e  P r i v a t e  S e c r e t a r y  t o  t h e  V i c e r o y ’ s  P r e s s .

165. T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA : (a) Will Government kindly place on the table the establish­
ment list of the Offices of Military Secretary to the Viceroy, Comptiollet aiid 
Private Secretary to the Viceroy’s Press showing the names of the staff with 
their respective amount of services ?

(b) Is i t  a  fact that Government inibend to grant certain Government 
s e r v a n ts  in these o f f ic e s  w h o  have C Q xnpleted  their servioog further extensions I 
If the a n sw e r  is in  t h e  negative, when wUl these Government servwts retire aad 
their places be filled by others ?

T h e  H o n o u r a b l e  M r . M. G. HALLETT : (a) I regret that a copy of 
ilie establishment list cannot be pk ĉed on the as such oompilations
Me iBleniUd for departoxeatal use ooly.
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(6) I invite the attention of tie Honourable Member to rule 56 of the 
Fundamental Rules, which ie to the effect that ministerial officers should 
ordinarily be retained in service tiH the age of 60 years, if efficient. The 
provisions of this rule are strictly followed in the offices in question.

Technical P osts in  the Government op I n d u  Secretariat and  its
A ttached  Offices.

166. T he H onourable B ai Bahadur  L ala  MATHURA PRASAP 
MEHROTRA : (a) Is it a &ctthat during 1930-82 a few technical i)OBts were 
created in the Government of India Secretariat and Attached Offices ? If sô  
were these posts filled up either through the Public Servicc Commission or 
direct by the Departments ?

(h) Will Government kindly place on the table a statement showing the 
names of such candidates—both qualified and non-qualified—with their res­
pective qualifications for giving them preferences ?

(«) Ar̂ . theie posts still in exktenee or were these retrenched in the 
retrenchment scheme of 1931-32 ? If abolished, were the retrenched candidates 
subsequently re-employed in their ex-departments on the next immediate 
vacancy under the order of the Home Department to give first preference to the 
retrenched hands ? If so, how many and where ? If not, how many yet 
remain unprovided Mid why ?

(d) Is it a fact that some unqualified candidates were recruited on techni­
cal pounds direct by the departments on the clear understanding that they 
would be made permanent and confirmed when their probationary period for 
six months expired ? If so which are those departments ? Were such candi­
dates made permanent ? If not, why ? Why were they not sent back to 
their respective offices to maintain their jobs ?

(e) Is it a fact that they lost jobs in both offices and that they are still 
left unemployed ?

(/) Is it a fact that the Public Service CJommission registers the names only 
of those candidates who were recruited through them and not of those 
candidates who were recruited by the departments direct on technical 
grounds and were not regularly qualified ? If so, wfiy ?

T he H onourable Mr. M. G. HALLETT : (a), (6) and (c). I lay on the 
table a statement giving the information desired. ^  will be seen therefrom, 
the latter portions of part (c) do not arise.

(d) The reply to the first part is in the negative, and the other parts do 
not therefore arise.

(e) Does not arise in view of the reply to part (rf).

(/) In addition to the list of persons recruited thiough the Public Service 
Commission, the Commission also maintain a list of qualified persons 
retrenched from offices which do not recruit through theiiu
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F b b c b n t a o s  of  A nqlo-I v o ia )<s  a n p  E u iw }^ ij( s  on  t h b  S t a t e  B a i w a y s .

167. T h e H om oubabuc R a i  BAHAinm L a i a  MATHURA PRASAD 
MEHROTRA: (1) Will Qovemnmt be pleased to state the perocotage of 
Anglo-Indians and European* to the total strength of staff on eaoh of the 
State Railwaja ?

(2) What is the percentage of grant given to the Auglo-Indii^ and 
European employees for the educati<Hi of their diildten and recreation to the 
total grant given to the ataff from the ataff welfare funds on each State 
Railway !

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL ; (1) I would invite the 
Honourable Member’s attentioa to Appendix "  C,”  Volume II o f the “  Report 
by the Railway Board ” for 1932-33 which contains the latest information 
available with Government.

(2) Government have no information. The rules do not lay down any 
definite proportion.

R a il w a y  S t a f f  B e n e f i t  F u n d  on St a t e  R a il w a y s .

168. T h e  H o n o u r a b le  R ax B a h a d u b  L a l a  MATHURA PRASAD 
MEHROTRA: (o) Will Government be pleased to atato whether it is the 
practice that grants from the staff welfere fu j^  are distributed in proportion -to 
the strength of each community on the muster roD of each State Railway or with 
a partiality to the lower paid staff ? If not, why ?

(b) Is Government aware that th«re is a widespread feeling amongst Iiidian 
railway employees that the public Aiods are adnunistered oidy in tiie interest 
of the European and Anglo-Indian employees and are in the nature of subsidy 
to them ?

T h e  H o n o u r a b le  Sir  GUTHRIE RUSSELL : (o) No. Paymeats
from the Staff Benefit Fund are controlled by a committee under rule 3 of the 
Rules of the Railway Staff Benefit Fund for State-managed Railways, a copy 
of which is already in the Library of the House.

(6) No. The committee has power to expend money from the fund oaly 
on the objects laid down in rule 8 of the rules referred to above.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  MATHURA PRASAD
MEHROTRA : May I know the personnel of the committee that controls the 
fund ?

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL : The committee is
elected or nominated from the railway staff. There are Indians on it and 
there are Europeans. I cannot tell you the exact number of Indians and 
Europeans.

T h e  H o n o u r a b le  R a i  B a h a d u r  L a l a  MATHURA PRASAD
MEHROTRA : Is there a majority of Indians ?

T h e  H o n o u ra ble  S ir  GUTHRIE RUSSELL: I think there is a
majority of Indians on most railways.

T h e  H o n o u ra b le  R a i B a h a d u r  L a l a  MATHURA PRASAD
MEHROTRA : Will the Government make inquiries whether there is a 
majority in the committee or not ?

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL : No.
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Railway St a w  Behevit Fund ow Statb R ailways.
169. T h e  HoNouBABiiS B a i B a h a d u b  L a la  MATHURA PRASAD 

MEHROTRA: (o) Iff i* « *lurt »H <be» rMliaea frmi #I» itoff go into 
t t *  it a ff  baoefitt & n d  ?

(6) Is it a fact that most o f tbe finetf »re paid by Indian employees on 
tbe ^ t e  li»iiway$ 1

(«) IftlMAMWMrt to p arla  (a)«ad  (i) w e k i th vaA n n ative, w ill OovenMiMafe 
W  pteased to  state the roasent for not giving inott e f  the benefit to  t in
Indian staff?

T h e  H o m o u k a b le  ^  GUTHR1£ RUSSELL ; (a ) Y es.

(6) As a very large majority of employees on State Railways are Indiaaa, 
it is very likely that this is so.

(c) I <lo not know what reasons my Honourable friend has for asauming 
that this is not the case at present. The fund can be used only for the benefit 
of railway employees, and as I have already pointed out, a very large majority 
are Indians.

T h e  H o n o u r a b le  Mr. HOSSAIN IMAM : Will the Government inquire 
if the maĵ w part is being spent on the Indian staff or not ?

T h e  H o n o u r a b le  S ir  GUTHRIE RUSSELL : No, I do not think so.
I m po sition  of F in es  on  St a t e  R a il w a y s .

170. The Homoubable R ai BAHADtm L a la  MATHURA PRASAD 
MEHROTRA: (a) Is it a fact that a poHcy is bid down by (Jovwijmeirt not 
to impose fines on the clerioal and subordinate staff on State Railways ? If so, 
how far is this policy followed in practice ?

b̂) Is Governm ent aw are th at out-door clerieal and aubw dinate s ta ff is 
s till b ^ g  ^ e d  ? If so, do Governm snt pcopoae to make aeeesaary eaqu ines 
«ncl abolish the pvactice ?

Im po sition  o f  F in e s  on  Sta te  R a il w a y s .

171. The H onourable Rai Bahadub L a la  MATHURA PRASAD 
ICEIHROTRA : (a) Is Governm ent aw are th at the infliction o f fines during the 
«u t in  salaries causes great hardd^p to  the low p<ud ol«rical sta ff 7

(6) Do Government propose to stop the practice tiU the cut is restored ?
T h e  H o n o u r a b le  S ib GUTHRIE RUSSELL : With your permission. 

Sir, I propose to reply to questions Nos. 170 and 171 together. The policy 
of the Railway Board in this matter was laid down in paragraph 3 of their 
letter No. 1023-E., dated the 25th August, 1926, as follows :

“ The system of punishing by fines has already been abolished on State Railways in 
respect of olerical and office staffs, but it still remains in force in respeoi of the rrnnnininp 
staff. The Government of India recognise the difficulty of maintaining discipline among 
the large staff of em.ployees, many of whom are ignorant and illiterate men. and of 
punishing breaches of rules (many of which are concerned with the safety of the 
public) siaokneiw, carelessness, absenteeism and the like, without i«8ort to a system of 
&ie8, and they are aware that the fines are credited not to the Railway Administration 
but to separate fine funds. But they trust that Railway Administrations will make
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a oaiwful surrey ot tbo viarioua •fionooB. at piee^nt {wn^abte by fiiMS, with the objeot 
of jgtaduaUy reducing fines m much as possible so as to eliminate avoidable hardship

Q o y e n u n ^  do not propose to i i ^ «  any ph»nge.

F in a n c ia l  Co n d itio n s  u n d e r  w h ich  t h e  I n d ia n  A r h t  w a s  s m f l o t b d  in

TOB Giisat  W a r .

172. T he  H onourable Mr . H OSSAIN  IM AM  : W21 €bT«nimeiit lay  
on the table the correspondence witii the Secretary of State for India relating 
to the employmfflit of the Army in India in the Great War and state the basis 
of the financial conditions relating thereto ?

Hia E x c s u b̂no t  t h b  COMMANXXER-in-GHIEF : Govenmient are not 
prepared to lay on t^  table the correspondence on the subject. The informa­
tion required by tlxe Honourable Member is embodied in the Resolutions 
passed by the Houses of Parliament on 16th September, 1914 and 26th 
November, 1914, copies of which are laid on the table.

492 oouN C ii. o r  STATX. [1st  Sb p t . 1934.

Resolution passed by both Houses of Parliament, 16th September, 1914,
That Hia Majesty having directed a military force conaiating of British and Indian 

troops, charged upon the rovenues of India, to be despatched to Europe for service in the 
war in which this country is engaged, this House, in compUance with section 55 of the Qov- 
emment of India Act, 1858, consents that the ordinary pay and other ordinary charges of 
any troops so despatched, as well as the ordinary charges of any vessels belonging to the 
Government of India that may be employed in this expedition which would have been 
charged upon the resources of India if such troops or vessels had remained in that country 
or seas adjacent shall continue to be so chai^eable, provided that if it shall be necessary to 
replace the troops or vessels so withdrawn by other vessels or forces, then the expense of 
raising, maintaining, and providing such vessels and forces shall be repaid out of any moneya 
which may be provided by ParUament for the purposes of the said expedition.

SesohUion passed by the House of ComnumSy 26th November, 1914,
That, His Majesty having directed militaiy forces charged upon the revenues of India 

to be despatdied out of India for service in the war in which this country is engaged, this 
House consents that the ordinary pay and other ordinary charges of any troops so 
despatched, or that may be so despatched during the continuance of the war, as well as 
the ordinary charges of any vessels bdonging to the Government of India that may be 
employed in these expeditions which would have been charged upon the resources of India 
if such troops or vess^ had remained in that country or seas adjacent, shall continue to bo 
so chargeable provided that, if it shall be necessary to replace the troops or vess^ so with­
drawn by other vessels or forces, then the expense of raising, maintaining and providing suoh 
vesseb and forces shall be repaid out of any moneys which may be provided by Parliament 
for the purposes of the said expeditions.

Resolution passed by the House of Lords, 26th November, 1914,
That His Majesty, having directed military forces charged upon the revenues of India 

to be despatoihed out of India for service in the war in which this country is engaged, this 
House in compliance with section 66 of Government of India Act, 1868, consents that the 
ordinary pay and other ordinary charges of any troops so despatched, or that may be so 
despatched during the continuance of the war, as well as the ordinary charges of any vessels 
belonging to the Government of India that may be employed in these expeditions which 
would have been charged upon the resources of India if suoh troops or vessels had remained 
in that countiy or seas adjacent, shall continue to be so chargeable, provided that, if it shaQ 
be necessary to replace the troops or vessels so withdrawn by other vessels or forces, th«n 
the expttise of raising, maintaining and providing such vessels and forces shall be repaid 
out of any moneys which may be provided by Parliament for the purposes of the said 
expedition.



P b ov id b n t F und  o f  C ubrknoy Qfpicss.

173. T hb  IfouooitABiiE S a b d a b  8 hri JAGANNATH MAHABAJ 
PANDIT : Have Gk>v«maaent taken any measUTee to improve the conditions 
of the Provident Fxmd of the staff in the C««renoy Offices in India ? If not, 
why ?

T h e  H o n o u ra b le  Sib ALAN PARSONS : I would invite the attention 
of Ae Honourable Memher to the information laid on the table of the Legisla­
tive Aaaembly on the 12th of Decamber, 1933, in reply to question No. 1090, 
asked by Mr. Lalchand Navalrai.

JuBISMCTION OP THJ! SuPEBDmCNDENT OF PoST OFFICES, LOWEB ASSAM
D iv isio n .

174. T h e  H o n o u ra b le  S b u u t HBRAMBA PROSAD BARUA : (a) Will 
Government be pleased to state the jurisdiction of the Superintendent of 
Post Offices, Lower Assam Division ?

(6) Is it a fact that according to the rules of the Department, the head­
quarters of a Superintendent of Post Offices should be centrally located ?

(c) Is it a fact that the headquarters of the Superintendent of Post Offices 
Lower Assam Division, have been removed from Gauhati to Shillong ?

(i) Is it a fact that the people of Goalpara, Kamrup, Nowgong and Dar- 
rang districts have been put to inconvenience by the removal of the office 
from Gauhati to Shillong ?

(e) Is it a fact that there is a waste of two days’ time and that unneces- 
■ary expenditure is incurred every time for the journeys from Shill<»g to 
Gauhati and vice wrsa whenever the Superintendent goes on tour to the 
districts within his jurisdiction ?

(/) Is it a fact the staff of the Superintendent’s office has been put 
to difficulties by this removal of office and that they have applied for hill 
allowance 1

{g) Will Government be pleased to state how the buildings previously 
occupied by the Superintendent as his quarters and the office buildings at 
Gauhati have now been utilisedi

(h) Is it a fact that the building now occupied by the Superintendent tos  
formerly used as the quarters of the Deputy Postmaster General, Assam 
Range ? Why was it not allotted to the Divisional Engineer of Telegraphs, 
who has uo quarters at Shillong 1

H eadquarters of the Superintendent, Loweb Assam D ivision .

175. T he H onourable Sb u u t  HBRAMBA PROSAD BARUA: Will 
Government be pleased to state whether they are reconsidering the question 
of reshifting the headquarters of the Superintendent of Post Offices, Lower 
Assam Division, to their former place at Gauhati ? If not, why not ?

T he H onourable Mb. D. G. MITCHELL: With your permission, Sir,. 
I propose to deal with questions Nos. 174 and 175 together.
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(a) The jnnadietdQii q f the Su}>eriQtoad«it o( P ost Offices, L o w »  Assam  
fiivW on, com piiw s the Dhtt1»ci» G^uhati^ Nowgoaf^ Su lkm g and Tezpni head 
post offices and d ie s i^ a n d  )H«Bck offices m  tite accovota juriadiotion o f tbow  
bead offices.

(b) Y es.
(c) The fac t is  as stated^ but I  sboald ezplauk th at tha teem  “  oentm l ”  

h as an adm inistrative as well sis geograi^uoai significance ia  de<^iBg the
o f a Superintendent’s headquarters.

{d) to (A). Government have no information, but a copy of the question 
and this reply is being sent to the Postmaster General, Bengal and Assam, who 
is competent to deal with the matters referred to.
Question No. 175—

Does not arise in view of the rephes just given to parts (6) and (c) of the 
Honourable Member’s question No. 174.
E xports of T ba not cabrytno E xport  R iohts to pKRstA by  land  and  to 

THB PkBSIAN QtJLF THBODOH K aTHTAWAR AND CtJTCH.

176. Thk HoMouRABUt Srijot HBRAMBA PBOSAD BARUA : (a) Will 
Government be pleased to state whether considerable qnanlities of tea, not 
carrying export rights under the Indian Tea Control Act, have been exported 
from India s ^ntier to Persia via Nok-Kuadi and 2^hidan ? If so, hare 
Government taken effective steps to stop this by bringing it immediat^y 
under the strict control of the Customs authorities ?

(6) WiQ Gfrremment be pleased to state whether considerable quantities 
«f rittiiiar tea have <dso been exported from Eatiiiawar and Cutch States to 
the Persian Gtdf 1 If so, do Gbvemment propose to make some immediate 
arrangement with the authorities of these States to permit shipment of tea 
only on the pioductioa of a Uocnoe iasu«d by the Indian Tea Licensing 
Committee ?

T he H onourable Mr . T. A. STEWART : (a) and (/>). The Government 
of India have received representations to this effect from the Indian Tea licens­
ing Committee and have under consideration the question of controlling exports 
of tea through these channels.

The H onourable Sa iy id  RAZA ALI : Sir, will you be pleased to allow 
the two questions standing against my name to be put on Wednesday, 5th 
September, instead of today ?

T he H onourable the PRESIDENT : You want to reconsider your ques­
tions 1

The Honourable Sah’id RAZA A L I: Yes, Sir.
T he H onourable thk PRESIDENT: I will allow it.

T ransfer of the Imperiaj. iNSTrruTE op Agricultural R esearch from
PusA TO Delh i.

177. The H onourable Rai Bah adur  L at.a JAGDISH PRASAD: 
(o) Is it a fact that the proposed transfer of the Imperial Institute of

ootm ciL  OF STATS. [IST S b f t . 1934.

Question No. 174—



Agricultural Besearcli from Pusa to Delhi will necessitate the acquisition of a 
thousand acres of land^ear Delhi for the location of the Institute ?

(6) Is it a fact that the project involves the depopulation of some villages 
and that the land which is to be acquired is under cultivation ?

(c) Is it a fact that this land is valuable and is the only means of sustenance 
to the inhabiUiuts who are to be dispossessed of it ?

(d) Is it a fact that there is ample land situated in Shahdara (near Delhi) 
and between Shahdara and Ghaziabad which is practically waste and does not 
yield much 1 is there any land also in Shahdara which is Crovemment pro­
perty ?

{e) Is it a fact that if the land mentioned in (d) is acquired for the Institute 
no people will be deprived of their hearth and home ?

(/) Have Government considered the advisability of utilizing the,land re­
ferred to in (d) and (e) for building the Institute instead of acquiring the land 
proposed at present ?

T h b  H o n o u b a b le  K h a n  B a h a d u r  M ian  S ir  FAZL-I-HUSAIN :
(a) Yea.

(6) The answer to the first part is in the negative and to the second part in 
the affirmative.

(c) Cultivated land generally is valuable to the cultivator. Those whose 
lands may be acquired will be compensated in the usual way.

(d) to (f) The land suggested will be considered as a possible site, and if 
equally suitable, will naturally be preferred.
PteFORMANOB OF Arti BY THE HiNDUS OF AQRA AT CERTAIN FIXED

TIMINGS.

178. T he H onourable R ai B ahadur L ala JAGDISH PRASAD:
(a) Has any telegram been received recently by His Excellency the Viceroy 
and Governor General as head of the Government of India from the Hindus 
jf  Agra (United Provinces) about the alleged application by the district autho­
rities of Agra of section 144 of the Criminal Procedure Code to the religious 
df ti of the Hindus there and ordering its performance at certain fixed timings 
so as not to clash with the Muslim prayer time ?

(&) Is it a fact that the Hindus of Agra have resented the alleged order, 
and have in consequence suspended their jH i and are observing hartal ?

(c) Do the Government of India propose to take any action to pacify 
the feelings of the Hindus of Agra in tlm matter ?

T h e  H o n o u r a b le  Mr . M. G. HALLETT : (a) Yes.
(6) and (c). The facts are briefly as follows. In June and July complaints 

were made by worshippers at the Chittikhana mosque that the noise of the 
drli celebrations in a private temple about 50 yards distant interfered with 
their devotions. On the 20th July a collision took place in which both Hindus 
and Muhammadans were injured and on the two following days there were 
cases of petty assault. On the 27th July Arti was performed in the temple in a 
specially noisy manner to the annoyance of Musliiis in the adjacent mosqut 
Miioos a
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gt ̂ eomg i^ayer. Nego^ttons were opcA&ed and it was agreed by  the Hindua 
tliat AHi shoiM be p^iK rm ed in future ten mimitea arflier the completion ofv 
Musiim prayers ; but this provoked a further dispute the next day because the 
Muslim prayers were started late. After further negotiations it was agreed 
that the Arti celebration should be so conducted that no noise would be audible 
in the Chittikhana mosque. The Hindus, however, failed to implement this 
undertaking. In view of the position thus created an order was pass^ on tlWr 
14th August by the District Magistrate under section 144 of the Criminal 
Procedure C6de providing that the Arti should either be completed more tluoi) 
two minutes before sunset or not begun till seventeen mibutes affeer fiunsei. 
As a result of this order, Arti was not celebrated on that day and a hari$l'mM> 
observed on the 15tfa; Hindu shops being closed. The order was relaxed to 
permit the performance of ceremony, whereupon a noisy demonstra-r
tion by som e 2̂ 000 Hindus took place which, it was represented, made the 
Muslim evening psayers impossible. No further developments have ocdiirred> 
and it is hoped that an agreed arrangement will be reached. Infact a further 
refoit which I received on Thursday showed that the negotiations were reaching 
a final stage and there was onty a minor point of difference b e tw ^  l^em.

The. matter is primarily of local concern, and the Government of IndiA d6 
liot propose to ifisue aily insthk^iot^ to l^e liocal Gtovemment who are fully 
aware of the desirability of settling such disputes on the basis of mixtutal undec  ̂
standing and neighbourly goodwiU.

T he H onoubablb  R a i Bahadub L ala  JAODISH! PRASAD: Is it a 
fact that the hartal is still going on ?

T he H onourable Mr. M. G. HALLETT : I have no information later 
than that which I got on Thursday which, as I stated, indicates that the matter 
may be about to be satisfactorily settled. I trust by now t^e parties faav« been 
induced to settle amicably the whole business.

m  oomtem  o f  sarAiv. [1 s t  S e p t . 1934.

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY of the  ( ■OUNCIL : Sir, in pursuance of rule 25 of the 
Indian Legislative Rules, I lay on the tfthle copies of the following Bills which 
were passed by the Legislative Assembly at its meetings held on the 2<!ith and 
29th August, 19:^, namely:

A Bill further to artiend the Indian Army Act, 1911, for certain pur-
pose î;

A Bill to  Consolidate the law relating to customs duties ;
A Bill to provide for the application of the Naval EAi^line Act to the 

Indian Navy; and 
A Bill to amend certain enactments.

p e t b o l e u m  b il l .
The Honourable Mr . D. G. MITCHELL (Industries and Labour Seore- 

UBty) : Sir, I move :
the Bill to consolidate and amend tfae law relatkig to the import  ̂ tmospovt, 

stamgis prodiretioii  ̂refiiUng aad blendbigi of petroleaiui and oti^rinflaiqniaMd
M paased b y  the LegiBlativo Asaembly, bfi taken into consideration.’'



bir, petroleum is used as an illuminant, but it is a dull Bubj^t. It ia tdiso 
used as a source of power, but it is not powerful enough to propel me through 
A long speech I propose therefore to endeavour to group the sdieiit 
of the Bill under two main topics and to deal with them as shortly as posable  ̂
Tike two topics are the nature of the substances to which the Bill relates 
s^ndly, the nature and the degree of the control over these substances. Aa 
i^ards the first topic, the prfesent Petroleum Act was passed in 1899—35 yeAW 
ago—«inee when there have been great developments in the use and 
technique of petroletim, particularly in connection with the development of the 
internal combustion engine. One would niaturaHy expect therefore that the 
definition adopted in 1899 is now somewhat out of date. It begins, with the 
fbHowing category :

“ The liquidii oomrooiily knowii by tlif) iiamev of rock oil, Rattgoon oilt Burma oil, 
pwriiflin oil, mineral oil, kerosene, petroline» gasoline, benzoline, benzine and benzol

Mkny of these terms are now-a-days practically unknom; we now talk isk 
tifilThs of aviation spirit, motor spirit, kerosene oil, diesel oil alnd so fortlL 
IMken 1 ^  Bin tras being drsdPt  ̂it waa iiecided thaft a long cntegori<^ definition 
of this kind was unsuitable and it was decided to have a tnore scientific defini­
tion based, on the chemical composition of the substances concerned. Accord- 
iftgly the following formula was ^ d  :

" Petroleum ’ means any liquid hydrocarbon or mixture of hydrocarbous, and any 
inflammable mixture containing any liquid hydrocarbon

These hydrocarbons, I may mention, are derived eithsr from crude oil from the 
ground or from the destructive distillation of coal, shale, bitumen and othet 
substances. Tlie definition now adopted will include all the substances covered 
by the definition of 1899. Possibly, however, it may cover a few things ovBÎ  
which Government does not contemplate the need for control. To meet this' 
possibility, power has been taken in the Bill totally to exempt particular formd 
of petroleum from the provisions of the RiH.

Now, Sir, as regards the nature and the degree of the control to be exercised 
over these substances, 1 may say generally that the Bill is justified by the feet 
that there is a risk of fire or explosion in the handling of petroleum and the 
need for control over these substances may arise at various stages in the 
handling. The Bill classifies these stages into those of import, transport and 
storage. The Bill also contains a reserve power to control production, refine- 
m ^t and blending of petroleum, but this will only be used if need should arise 
in India proper and the provisions will not extend to Burma which has a local 
Act of its own controlling oil-winning operations in the Burma oil-fiekis. Now, 

in the handling of petroleum thete are various degrees of risk according to 
the inflammability of the variouR kinds of petrol. This risk is determined by 
the flanhing point, of which the definition given in the Bill is^

Flashing point ’ of any petroleum meant* the Ipweat temperature at which it yieJde 
a vapour which will give a momentary flash when ignited

Put more popularly the flashing-point of a given petroleum is the lowest tempera­
ture at wluch it is Ukely to bm t into flame if a wme of spark is brought near it.

ot
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The most dangerous form of petroleum referred to in the Bill as dangerous 
petr3leum, but sbetter known to every one as petrol or motor spirit. Itsflashing 
point is not higher thun 76°F., and in regard to this form of petroleum its hand­
ling will be carefully controlled at all stages, and a license will be required for its 
import, transport and storage. Next come ordinary kerosene, fuel and diesel 
oU, which have flashing points ranging from 76 to 200^F. These may be im­
ported without license, but storage and transport will be controlled by license 
and also by a rule. At the other end of the series come heavy oils and lubricat­
ing oils with a flash point above 200°F. The Bill totally exempts these as no 
danger attaches to their handling. That, Sir, is a very broad account of the 
scheme of control contained in the Bill, but the Bill also recognises that the or­
dinary citizen handles small quantities of petroleum and it is not proposed to 
trouble him with the taking out of licenses. It is also not proposed to trouble 
small dealers in kerosene. Accordingly, three important exemptions are 
provided for in the Bill. The first relates to non-dangerous petroleum not in 
bulk, that is, in quantities not exceeding 500 gallons and contained in rccep- 

tacles not exceeding 200 gallons. Such quantities of 
non-dangerous petroleum will not require a license. 

Again, the ordinary house-holder will be exempted from taking out a license for 
small quantities of dangerous petroleum used for domestic purposes such as 
for use in petrol lamps or for cleansing. For these purf:o8es, he may keep six 
gallons without license. More important still is the exemption in favour of the 
ordinary motorist who may keep his tank full of petrol and another 20 gallons 
in his garage without license. On the other hand, Sir, in contract to these 
exemptions the Bill recognises that there are certain substances which, though 
they are not hydrocarbons yet resemble the hydrocarbons in bbing dangerous­
ly inf ammable. Such substances are carbide, wood-spirit, acetone and the like. 
The Bill contains a special clause under which Government can declare these 
to be dangerous substances and make special rules for the handling of them.

The Bill in its present form has been accepted by all the interests concerned 
it makes full provision to avoid unnecessary trouble to the ordinary citizen; 
a n d  it is believed to be adequate for present needs, and for any developments 
in the near future. I commend the Bill to the acceptance of the House.

The Honourable Mb . P. C. D. CHAKI (Burma: General): Sir, the 
province which I have the honour to represent has been interested in the 
production of petroleum from very early times and I welcome a Bill to bring up 
to date the regulations for the control of this essential of modem life. The 
original Act was placed on the Statute-book about 35 years ago and I think I 
can safely say that in no other industry has there been a greater advance in 
technique than in th« petrol industry during this period. It is therefore high 
time for the introduction of a Bill which incorporates the various amendments 
in the existing Act necessitated by changing conditions and I have no doubt 
that this House will welcome a measure which phows that the Government of 
India are keenly alive to the necessity of being abreast of the times.

Sir, I am sure that the Honourable mover of the Bill realises as well as I do 
thâ t the rules which are to be drafted when the Bill becomes an Act are quite as
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important if t/bi more important than the Act itself and I feel confident that 
tibe Government will continue to give favourable consideration to the suggea- 
tions made by the pubic and the petroleum industry when the rules are drawn.
I have no suggestion to make for the improvement of the Bill as passed by the 
Legislative Assembly. It is evident that the measure has received very careful 
consideration in the light of modern requirements and it is a matter for satis­
faction that in the ê controversial times we have before us a Bill to which, I 
submit, no one can take exception, since its sole object is the protection of the 
public without imposing undue restrictions upon this great industry.

’ Sir, I support the Bill.

T he H onourable R ai Bahadur Lala MATHURA PRAS-^
MEHROi'RA (Unted Provinces Central: Non-Muhammadan): Sir, I rise 
te support the Bill. So far as the merits of the Bill are concerned I have nothing 
to say and if I intervene in the debate it is only to throw out a suggestion to th0 
CfOyemment and I hope they will see their way to accept it. Sir, the suggestion 

to the effect that the time has now come for the Government to allow the 
Bwgar factories to manufacture alcohol to be mixed in petrol to a certain degtee. 
Sjp:, we all know that the Government by putting import duties on sugar has 
developed that industry.

The H okottrablk Mr. D. 6. MITCHELL: Is the Honourable Member 
in order, Sir ? The Bill is for the control of petrol.

T he H onourable the PRESIDENT : I was just endeavouring to follow 
what he was alluding to. He had not completed his remarks.

T he HoNouRABLja R ai Bahadur  L ala MATHURA PRAS^^ 
MEHROTRA : The object of my suggestion is that these sugar factories 
should be allowed to make alcohol to be mixed in petrol.

^  T^ie H onourable the PRESIDENT: Order, order. This is entirely 
an inopportune time to discuss the question. Will you kindly confine yourself 
to the Bill before the Council?

Tite H onourable R at B ahadur Lala MATHURA PRASAD 
MEHROTRA : Sir, I am talking about petrol and I am showing to the Gov­
ernment that they can improve the petrol as well as the wealth of the country 
by the suggestion that I am throwing out. The whole of my speech will be 
about petrol and nothing else.

The H onourable the PRESIDENT : There are many things which are 
connected with petrol which we are not discussing here now.

T he H o n o u ra b le  R ai B ahadu r L a la  MATHURA PRASAD 
MEHROTRA : But, Sir, if you will permit me, on the motion to oontzol the 
sale and import of petrol we can bring in the question as to how the manufao* 
tare of petrol can be improved.

T h e  HoNOUKAmj: t h b  PRESIDENT: What has that to do with the : 
provisions of this Bill ?
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T h e  H o n o u r a b le  R a i B a h a d u r  L a la  MATHURA PRASAD 
MEHROTRA: Sir, it is connected in this way that it deals \nth the contBdi
and manufacture of petrol and therefore it is connected with this Bill.

T h e  H o n o u r a b le  t h e  PRESIDENT: Will you be very l^ief in y w  
remarks please ?

T9E H o n o u r a b le  R a i B a h a d u r  L a la  MATHURA PRA8A3J 
MEHROTRA: Thank yoû  Sir. So, Sir, if the molasses which are beii^ at 
present thrown out are to be utilised in the form of making alcohol to be mixed 
in petrol, it will increase the wealth of the country and reduce the price of 
the petrol too.

T h e  H o n o x tra b lb  K h a n  B a h a d u r  M ian S ir  FAZL-l-HUSAIir 
(Sduoation, Health and lAnds Memb^): It will reduce the price of sujsjw* 
wdl!

Tbz H o n o u r a b le  R a i B a h a d u r  L a la  MATHURA PRASAD 
MKHROTRA : Yes, Sir. We all know, Sir, that the price of petrol in the 
P!residencies of Bengal and Bombay are much lower than those in the United 
Provinces and the Punjab and for the benefit of those who come from the^ 
provinces and for whom motors are not now luxuries but matters of necessity, 
it ifl Mcessatiy to deereaae the price of petrol in the interior of India too. How 
can we decrease the price of petrol with ̂  the he îvy duty that is being levied on 
it in India ? So if the Government brings m a legislation by which they allow the 
sugar factories to turn their molasses into alcohol and a certain percentage of 
alcohol is to be mixed with petrol as is done in all the foreign countries, I am 
sure the price of the petrol vs^ be reduced in the interior of the country. Also 
the sugar factOTiee wUl be benefited because at present ihey have to waste this 
cwmnodity. Sir, molasses used to fetch a very high price in 1931, when the 
Tariff Board recommended a certain import duty on sugar. It was sold at 
R s. 1-8-0 in 1931. Then its price came down to 10 annas in 1932, to four annaa 
im 1933, and in 1934 it fetches no price at all. It is practically wasted and the 
factories have to spend large amounts in throwing away their molasses. Keep­
ing the price at four annas a maund, if Government allows these factories to 
turn molasses into alcohol to be mixed in petrol, the factories will gain as much 
as Rs. 35 lakhs. This national wealth is at present being wasted. The sug­
gestion that I have thrown out is not a novel one. If Government will look at 
the records of other countries, they will find that they have made legislation 
by which they have made it compulsory foi all petrol dealers to mix a 
certain percentage of alcohol. If we in India do the same, we will simply be 
fallowing what is being done in other countries. Sir, the consumption of 
petrol in all the provinces is very great. With your permission, Sir, I will 
place before the House the consumption of petrol in each province.

The H onourable the PRESIDENT : This is all unnecessary for the 
puppose of this Bill.

The H onourable Eai B ahadur L ala MATHURA PRASAD 
fflSHltOTRA : The consumption of petrol in the different provinces is
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P|imOI.GUH BIU.. m

«HUie<^ed w ith  th is fiiM , Sii. In  19 3 1, the coasum ptian o f p etro l tm s s  
fcH o««:

Oallomk 
10,e96,000 
13.1^.000

Provinoe.
Madras
Bombay
Bengal
United Provinoee 
Borma

Punjab
Bihar and OriBsa 
Central Provinces

North-West Frontier PioWiiee 
Umt̂  cd British India and Indian States

Total

4.5634W0
7437.000

m m o
fi,5fl0,000
2.736.000
2.247.000 
U764,0q0 
1»660^

11,723,000

73,6ai*009

3>hs HovouxaauB ths PBESIGEKT : This u all izreUyant to t9be BiU 
lafoiena.

H onourable R ai Bahadur  L ala MATHtTRA PRA8AB 
K E S K n S A  : Hie consumption of petrol ?

T he H onourable the PRESIDENT: Wliat has this Bill got to do 
with that ? The BiH refers to the import, transport, storage, production, 
icfins^ and blending of petrolj^um.

T he H onohbable R ai B ahadur  L ala  MATHURA PRASAD 
MEHROTRA : If you will not permit me. Sir, I will not say a word about 
it. But the Bill deals with the consumption, storage and sale of petrol. I 
am showing what is the consumption of petrol in the different provinces, 
and how if my suggestion is accepted by the Government, they will reduce 
the price in the different provinces.

T he H onourable the PRESIDENT: You have already said that. 
You hav« stressed that point.

T he H onourable R ai B ahadur L ala MATHURA PRASAD 
MEHROTRA : I will cut short my speech, Sir, and only repeat the sugges­
tion that I have just made that Government will kindly see their way to intro­
duce legislation by which they can mix alcohol with petrol in the propor­
tion of from 20 to 26 per cent. Will you permit me to refer to t)ther foreign 
countries where petrol is made ? If not, I shall resume my seat.

T he H onourable the PRESIDENT : That is entirely irrelevant Ito 
this BiU.
(!Qi0 Hoiiioufable R a i Bahadur Lala Mathura Pra«ad M<eiuN>tra thereupon

resumed his seat).



The HoNotTRABLB Mil D. 6. MITCHELL: So, the Honourable Mr. 
Chari was concerned that the rules which will be framed under thie Aok 
should be in accordance with public opinion and the requirements of the 
petroleum trade. Under clause 29, all thes3 rules are sabject to previous 
publication and any rules of any importance whatsoever will be published 
for three months before they are finally promulgated. Every interest 
concerned will be given ample opportunity of representing its case and every 
suggestion made will be most carefully considered. ^

As regards the question raised by the Honourable Mr. Mehrotra, I may say, 
8ir,— f you will not rule me out of order—that it is a fasoinating subject and 
one which hss been engaging the attention of various experts of the Govem- 
m en^l India for some time past. I understand that the Department of 
theJ^nourable the Leader of the House is now conducting experiments in 
the distillation of high strength alcohol in order to find out \̂ hether any 
such scheme is feAsible. There are many very serious technical difficulties 
in the way, the chief of which, I may mention here, is the likelihood that this 
mixture, when brought into the humid climate of an Indian monsoon, will 
absorb water, in which case the alcohol and water will separate out, and the 
unfortunate who uses it in an aeroplane or motor car is going to find lots of 
trouble. As I said, the question is under consideration. But, talking quite 
privately, if the sugar interests will come forward to the oil interests with a 
straightforward proposition sa3ring, “ Here is two annas a gallon profit oa 
this alcohol; you take one anna and we will take one anna ” — îf such a pro­
posal is made, I see no reason why the two interests should not come to ail; 
amicable settlement.

T h e  H o n o u r a b le  t h e  PRESIDENT: The Question is:
** That the Bill to consolidate and amend tho Uw relating to th  ̂ import, traosporl;  ̂

•toraje, pi*oJuction, ro5aing and bleiding of petroleum and other inflammable subetanoes, 
a« by the Lr3^iditife Ane nbly, be tikoa inta oo;isid«>ration.̂ ^

The Motion was adopted.
Clauses 2 to 13 were added to the Bill.
Clauses 14 to 32 were added to the Bill
Clause 1 was added to the Bill.
The Schedule was added to the Bill,
The Title and Preamble were added to the Bill. ^
T h e  H o n o u r a b le  Mr. D. G. MITCHELL : Sb, I mo ve :
“ That the Bill, as passed by the Legislative Assembly, be passed* ”
The Motion was adopted.
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IRON AND STEEL DUTIES BILL.
T h e  H o n o u r a b le  Mr. T. A. STEWART (Commerce Secretary): Sir,

I move:
That the Bill to provide for the modification and oontinuanoe of the pfoteotioii 

afforded to the iron and steel industry in British India, and to impose an exoise duty for 
certain »ted, as passed by tW LegfisUfeive Aitambly  ̂ tifcia iato



This Bill, Sir, embodies the decisions of the Govemmenlt of India on the 
recommendations of the Tariff Board which, a year ago, was directed to carry, 
out the statutory inquiry prescribed by section 3 of the Steel Industry Act 
of 1923. Honourable Members are of course aware that the original inquiry 
into the claim of the steel industry to jwotection was carried out more than 
XO years ago, and that the task of the Tariff Board which has j ist reported

not to re-investigate this claim de novo but to come to a finding on the 
following issues. First, is it necessary to continue protection to the 0teel 
industry and, secondly, if so, what is the extent of the protection necessjiry ?

r - Before going on to consider what tiave been the answers to these two ques 
^ n s, I may be permitted to anticipate a series of questions which I amforc^ 
to admit are perfectly legitimate questions. Though it is true, it may be said# 
t ^ t  the Tariff Board of 10 years ago found that the steel industry had fulfille4 
the conditions prescribed by the Indian Fiscal Commission, are we bou^d there­
by for ever and is our only function to hand out the appropriate quantum of pro- 
^ tion  from time to time ? Are we not entitled to ask what use has the industry 
m de of the assistance it has enjoyed, and are we not entitled to inquire whe- 
^ r  the anticipations of the Tariff Board are likely to be realised and whether 
&e industry is within a measurable distance of being in a position to stand 
npon its own feet ? These, I have said, are legitimate questions. I would 
go further, Sir, and say that these are questions to which Government before 
proposing any further measure of protection should haye con^ced themselves 
t^ t  satisfactory answers could be given. Let us therefore consider what the 
industry has done to help itself. And in reviewing the progress which it haa 
made let it not be forgotten that in the last period of protection it was seriously 
afflcted by labour troubles. Let it not be forgotten that the last period of 
protection included a time of depression—of unparalleled depression—for India 
as for other countries. Neither of these factors are likely to be condtldtO 
to the progress and expansion of the industry. We are, Sir, entitled to ask 
that an industry receiving protection should keep its technical equipment up 
to modern standards and that it should at the same time improve as much as 
possible the economy and efficiency of its productive processes. What is the 
record of the steel industry in these respects ? I believe that few of us here 
ire technical experts and I believe that most Honourable Members like myself 
will be pre ared to accept the advice and opinion of an experienced Tariff 
Board which ha had the advantage of the advice of a technical expert. In 
chapter VII of its Report, the Board, after a careful study of the organization 
of the Tata Works, has expressed the opiiyon that in point of equipment and 
efficiency they will stand comparison with any in the world, and they say further 
that when the projected programme of improvements has been carried out, 
there will be little room left for criticism. Again, in respect of the efficiency 
€i the labour, the Board points out in paragraph 58 of its Report that though 
it was anticipated in 1926 that by the end of the period of protection the output 
par man would be as much as 25*6 tons on the assumption that full production 
would by that time have been attained. This anticipation has been bettered 
and the output is now about 26 J tons per man. The extent of the advance may 
be measured when it is mentioned th^t in 1926 the output per man wa9 as 
low as 12 tom. It would therefore appear that not only hM Tatas keptabseaat
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<rf the times in respect of technical equipment, but they have ^normoudj 
improved the organization and efficiency of their labour. If however any 
Honourable Member is not satisfied by the findings of the Tariff Board on these 
technical matters, I invite him to apply a simpler test. Let him cinnpare IIm 
works cost in 1926 with the works cost at the present day. I shall quote some 
figures which Honourable Members will find for themselves in Table VIII iH 

Report. In 1926 the works oost of structural sections was Rs. 105per ton ; 
the lat^t figure is Rs. 60 a ton ; for bars the corresponding figures are Rs. 
and Rs. 60 ; for plate, Rs. 103 and Rs. 63 ; for sheets, Rs. 164 and Rs. 85, 
and for galvanised sheets, Rs. 264 and Rs. 116. These figures represent a very 
remaricable achievement, and they show an improvement even on the som^ 
what sanguine estimates of the Board in 1926. I submit. Sir, that in the faoe 
of these facts and figures it is impossible to deny that the industry has madem 
fair contribution towards its own salvation.

Turning now to the possibility of the industry being in a position after 
reasonable time to dispense with protection, I would mention that this is a 
iSjuestion which is closely inter-connected with the Tariff Board’s calculations 
of the protective duties which are still required. I shall later discuss the BoardjS 
calculations, but for the tiix̂ e being I accept their resulte, and if for any reasQXi 
these jresulte should be reje^d, my present argument will naturally foil. K 
Honourable Members will refer to Tables XXI i » and XXIV at page 54 of the 
Tariff Board Report, they will find in those tables a list of the duties whioh 
have been recommended by the Board. They will find also a comparisojjt 
between these proposed duties and the existing duties. They will find that 
six out of the nine main commcdities produced by the steel industry requix© 
no protection against the Uijiited Kingdom steel manufacturer. In the re- 
nwdning three cases the amount of protection required is equivalent to less 
tiban 10 per cent, ad vahrem, which is the duty now applicable to British steel 
of non-protective classes. Again, of these commodit'es, four of them require 
no protection against imports of any origin whatever. In one case only, 
tlMkt is, the case of untested structural section, has it been proposed that there 
lihould be an increase of duty. In short, Sir, India can now meet the United 
Kingdom manufacturer on practically level terms and, as the Tariff Board has 
d:iown, if continental manufacturers would make a fair and sufficient allowance 
in their prices for overheads and depreciation, India would have little to fear 
from any quarter. We may therefore take it as proved, Sir, that by the aid 
of protection already given and by virtue of its own exertions the industry is 
nearing a point where it can stand albne. It would be foolish,—it would be more 
than foolish,—it would be iniquitous to desert it now when the end of the 
journey is in sight.

T he H o n o u b a b lb  M a jo r  N a w a b  Sih MAHOMED AKBAR KHAM 
(North West Frontier Provioc?: Nominated Non official): For how many years 9

The H onourable Mr. T. A. STEWART : Out proposal is seven years. 
If then we dec de to continue to protcct the steel industry, the question arises 
'vrhat is the am unt of protection required ? The Board’s rcccmmendationir 
Which are summarised in Table XXIII of the Report have been accepted by thê  
<Sb¥^ment of India  ̂who are satisfied that the Boasd 's method of oalculatiott^
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and the Board ŝ findings are sound and reasonable. Let me briefly e3q>lain 
Kjbat the method tdjpted by the Board is. From an examination of the cost 
•heete Bupphed by tha Company the Tariiff Board has estimated the works coat 
cf eaoh of the products of the works, and if I may refer Honourable Membera 
to chapter 3 of the Board’s Report they will find that it was in a most careful 
%od critical spirit that the Board examined these cost sheets. To the works 
#08t there is added an allowance on account of overheads, that is to say, on 
amount of depreciation of the plant and property, on account ctf working 
^pital and on account of managing expenses ; finally an addition has been 
made representing reasonable proflt to the Company and the total thus arrive^

is what the Board terms the “ fair selling price that is to say, a price 
which, if realised, will^ve the Company a return to cover manufacturing and 
managing expenses and to give a fair profit. The next step in the Board’s 
process is to determine the prices at wh ch competing goods cian be landed in 
India. The difference between the fair selling price and the ex-duty landed 
ftqet of the competing article is the measure of protection required. This method 
i# not a new one; it ia as old as the Tariff Board itself. It is one which ensures that 
ttjb protection given is'suflficient but not excessive and imposes a minimum bur- 
4fin on the consumer. The duties proposed by the Board have been calculated in 
this manner and these are the duties which have been embodied in this Bill. 
There is one exception, namely, galvanized sheets. The Board, by reason of the 
operation of the Supplementary Iron and Steel Agreement which formed part 
of the Ottawa Agreement, thought themselves unable to determine the free 
competitive prices of galvanized sheets and they have worked on the pricQs 
aiceepted by our Ottawa delegation in 1932. In so far as the duty now proposed 
for British galvanized sheets is based on the supplementary Agreement it is 
preferential, but if reference is made to the Report of our Ottawa delegation, 
it will be found that what the Board regards now as an artificial price was in 
fact a real price. The Indian delegates including Sir George Rainy ajkl Sir 
Padamji Ginwala (who know all about iron and steel), were satisfied tbai 
Rs. 159 per ton was the lowest price at which the British industry could afford 
to export in 1932. That circumstances have not changed seriously to any 
gM t extent since then is suggested by the fact that today the price of galva­
nised sheets landed at Colombo ran' ês from Rs. 167 upwards. That figure is 
an ex-duty figure. The element of preference in the proposed duty cannot 
therefore be considerable, hut we have nevertheless secured a quid pro quo in 
that His Majesty’s Government has agreed to continue the concession which 
TO have been enjoying, namely, the concession of free admission of Indian pig 
iron into the United Kingdom.

T he H onourable Mr. HOSSAIN IMAM (Bihar and Orissa: Muham  ̂
madan): Is there any duty on our steel in the United Kingdom ?

T he H onourable Mr . T. A.STEWART: 33 r̂d percent, is the duty 
upon steel in the United Kingdom.

T he H onourable Mr . HOSSAIN IMAM : No preference to Empire 
«t^ l̂ ?

T h e  H o n o u r a b le  M r. T. A. STEWART ; I presume so.
Government have also accepted the Board’s recommendation fpr the pro- 

of cedTtain subsidiary indwtries, such as, fabricated steel industry, tin-
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plate, wire and wire nails and cast iron pipe manufacture. In these cases the 
Board has followed the same procedure as in the case of the main industry and 
I need hardly enter upon the details of their recommendations in these respectB.
I would refer, however, to the duty proposed on fabricated steel of British 
manufacture. The duty of Rs. 40 has been suggested to meet a particular 
danger and from a particular source. Should it appear at any time that that 
danger has disappeared and the duty is unnecessary or unnecessarily high, 
steps will be taken to reduce it under the offsetting powers which are continued 
to the Governor General in Council by the present Bill.

A matter to which the Tariff Board attach considerable importance and 
one to which the Government of India attach no less importance is the positioii 
of the> re-rolling industry vis-d’ iris the main industry, that is to say, Tatatf. 
The re-rolling mill is a useful part of the economy of steel production in India. 
It supplies a specialised and small demand which might not appeal to the large 
scale industry and Government are concerned that this re-rolling industry’ 
should not fail because of a lack of its raw material, namdy, steel billets. If 
Tatas cannot supply, or do not supply at the fair price calculated by the Taritf 
Board, Government will take steps to reduce or remove the revenue duty oii' 
steel billets so that an alternative supply may be available at a fair price.

Similar to this problem is that of the supply of tin bar to the Tinplate. 
Company. By virtue of a long-standing contract the Tinplate Company are 
paying to Tatas some ten rupees more than the fair price which has been cai- 
cukted the Tariff Board. As a result of this, the fair selling price and 
consequently the protective duty on tinplate is higher by about Rs. 13* ft 
than it would be were the Tinplate Company paying only the fair price cal­
culated by the Board. It is hoped that good counsels will prevail and that the 
two Companies will by agreement adjust their contract prices. Failing this, 
however, it will be the concern of Government to safeguard the interests of the 
importers and consumers of tinplate in India.

In the case of iron and steel as in the case of other protected industries, the 
establishment of a prosperous indigenous industry has been accompanied by a 
loss in our customs revenue. It is calculated that the adoption of the new 
customs duties proposed by the Board will involve a deterioration of some-. 
thing like Rs. 30 lakhs in ottt customs receipts. It is therefore proposed to. 
make up this deficit by levying an excise duty of Rs. 4 per ton on steel ingots 
produced in India and to impose a countervailing customs duty on imports of 
steel at a rate of 1̂  times the excise duty on rolled steel and times the 
excise duty on fabricated steel. These countervailing duties are based on the 
fact that out of every four tons of st-eel ingots only three tons of finished steel 
is produced and it is also the case that, when rolled steel is processed into 
fabricated steel there is a 10 per cent, loss of material. No doubt, many 
Honourable Members dislike the principle of an excise duty on a basic industry. 
Let me assure them that Government is by no means enamoured of the idea. 
It is only stark necessity which has forced this device upon them and it will be 
their concern to remove the duty so soon as financial considerations pertioit.

These, Sir, are the outlines of th6 Bill. Government believe that they are 
putting forward proposals which at the least possible sacrifice to ih e  consumer-
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will at the end of the period of protection see India’s great steel industry firmly 
established.

Sir, I move.
Thb H o n o u r a b le  Mr. HOSSAIN IMAM; May I ask a question, Sir ? 

What y;i\\ be the effect of the increased duty proposed by the Legislative 
Assembly,

T h e  H o n o u r a b le  M r. T. A. STEWART : Do you mean the effect of the 
restoration of a 10 per cent, duty 1 I personally cannot say but no doubt my 
Honourable friend, the Finance Secretary, will be able to give you the necessary 
information.

T h e  H o n o it r a b le  S ir  ALAN PARSONS (Finance Secretary); I, Sir, 
am equally unable to say.

T h e  H o n o u r a b le  Mr. S. D. GLADSTONE (Bengal Chamber of Commerce): 
fiir, I rise to support the Motion of the Honourable Mr. Stewart that this Bill 
taken into consideration. Seven years nearly have gone by since the passing 
into law of the Steel Industry (Protection) Act of 1927 and in accordance with 
one of the provisions of that Act an enquiry has been held and a report made by 
the Tariff Board on the question of the measure of protection to be afforded to 
the iron and steel industry in the future. The object of the Bill now before 
the House is to give to the industry a further seven years of protection on a 
basis modified to meet present necessities in the light of the existing circum­
stances.

The provisions of the Bill follow in the main the reconmiendations of the 
Tariff Board and those who have studied the report cannot have failed to have 
been greatly impressed with the comprehensive and very expert nature of its 
findings. In my opinion, and I think this will be generally shared by 
Honourable Members of this House, the report gives us additional justi­
fication to be very proud of the achievements of this most important body. 
But in certain respects the provisions of the Bill now before the House have 
departed from the Tariff Board proposals. I do not intend to go into the details 
of our objections to the original plan, as so ably explained by Sir Leslie Hudson 
m the other House, though I will later have certain comments to make in 
connection with one or two of them. It is sufficient to say that our objections 
were very largely met in Select Committee and I am now able to express whole­
hearted approval of the Bill.

During the past several weeks we have heard a great deal about the steel 
industry and even those of us who previously had no knowledge about it are 
now able to talk quite glibly about ingots and billets, blooms and bars, semis 
and structurals and a host of other teclmical terms ! Anyhow, the man in the 
street has had the opportunity sufficiently to master the complicated pro­
cesses carried out at Tatas’ Works at Jamshedpur to feel competent in some 
small degree to understand the mass of evidence which has been given and to 
decide whether what is now proposed to be done is in the best interests of the 
industry and of India as a whole.

One point has stnick me as a result of a study of all that has been written 
and spoken on this subject. It seems to me that plerhaps too little has been
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heard about the consumer. I think we are very right to compiitnexlt tilie 
Tariff Boarrl on their excellent report and there is also every poasil^ justifica­
tion to be proud of the great industry which has been built up by Tatas at 
Jamshedpur. WouM it be out of place to shy a Word for the consumer at 
whose expense he creation of this vast steel industr}’' has largely been buiMl 
up ? Has it ever been calculated what it has cost the consumer and to whiit 
extent the protection uilorded to the sled industry has iuoreased the costs of 
prodnction of almost all other Indian industries. I am not suggesting that it 
has not been w o ^  while—I aift oonvinoed that it has been so—but what 
I do say is that cheap steel is urgently necessary to other industries in this 
country and during the next seven years the consumer will expect to see further 
dttbstantial progress made by Tatas toWards stSD greater eflSciency and still 
further lowering of costs which will make it possible for them to deliver thei^ 
products to bnym m  India at a price more comparable to that> paid by con- 
nt&ieni in oth«t coimtries. We must have this eventnaUy if we are to get an 
adequate retom upon the vast amount of public money invested. The results 
of the paist seven years may be said to be very satis&ctory in the unfavourabJie 
conditions which have ruled, both from the point of view of inaraased produc> 
tion and greater efficiency winch togethfâ  have raulted in m  appreciably re­
duced cost. Let us hope that this progress will continue and that, after another 
lapse of seven years, Tatas will be in a position riot only to supply the whole 
requirauents of India at world prices but that they will be supplying markets 
outside India on a large scale in free competition with British and foreign 
suppliers.

Tliis brings me to a point I wish to make about the excise duty on steel 
ingots. An excise duty is an evil tiling and in principle I am absolutely op­
posed to this system of raising revenue which—it seems to me—destroys the 
whole object and reason, from the point of view both of the industry concerned, 
and of tlie consumer who foots the bill, of affording protection to an industry 
to enable it to become established. Take the case of a new industry. You 
want to establish it but it cannot be done because in the initial stages it cannot 
comi>ete with the imported article. Therefore, when it is found after search  ̂
ing enquiry that it is desirable to establish that particular industry in India, 
protective duties to a sufficient degree are imposed with a view to make it 
possible for the industrj  ̂ to compete. In the process of time the industry 
becomes established and is able to dispense with prot êction. Thus the con̂  
sumer who, in the meantime, has been paying an inflated price for the article 
I^oduced, once more has the prospect and indeed the ri^ t of purchasing on a 
lower level—a level in line with world prioes. But this is not to be. The 
Qovemtnent of India have in the meantime come to count npon the revenue 
produced by the prot/ective duties and they are loath to give up this source 
of revenue. 8 0  with the reduction or total dinrn^tion of the protective duty 
a corresponding excise duty on the products of tiie Indian industry is imposed 
perpetuating the burden to the oonsumet.

May 1 here quote the words of Sir Leslie Hudson in the speech which he 
reqently mmle in the Assembly ? It is quite brief.
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T h e  H o n o u b a b le  t h e  PRESIDENT: Order, order. Did he malw fStat 
spanfa in liiifl aeasion ?

The HoNOtTRABLE Mr. 8. D. GLADSTONE: He did. Sir.
T h e  H o n o u b a b le  t h e  PRESIDENT: Then it ia inadimssibie. I cannot 

«Udw it. You can use those arguments as your own, but you should not 
quote Uiose words.

The H o n o u r a b le  Mb S. D. GLADSTONE: The point I reaUy wantwi 
to make by quoting that speech was that the Government of India in no cir­
cumstances whatsoever should come to regard the revenue from such an excisft 
duty as legitimate.

Sir, it may be said, “ If your views on this mattî  are so-strong why have 
Tou agreed to the excise provision in the Bill ? ” The answer to this is tiia# 
nndy, we recognise that the question is bound up with the present 
exceedingly difficult financial position and, secon^y, we have, so I 
qaderatandt the unqualified assurance of the Honourable Finance Member and 
the Honourable Conunerce Member that it will not be tdcrai as a precedent 
iot other industries nor regarded as a permanent burden. 1 was glad that 
the Honourable Mr. Stewart confirmed that in this House. That is’why we 
have accepted the position.

I would nofw like to draw attention to the recommendation in paragraph 
189 of the Tariff Board’s Report. They say :

“ We attach great importance, from the point of view of developiivg the stoel industrv* 
to the adoption of sditable moasuros calculated to incroaae the mark^ for fabricated steel- 
No other form of protection can have the influence on this devebpment that would be 
erercisod by a definite scheme spread over a period of years for capital replacements 
and oonstruction of railways and other ^)roductive public works. The credit of the Gov­
ernment of India in the capital market is exceptionally high and monoy ia both plentiful 
and che p. A bold policy of public loans for capital expenditure would at this juncture 
afford enormous assistance in stimulating the market for capital goods like structural 
steel. Wo boliove that the effect of such a policy would not be confined to the steel in- 
dustry but would bo folt in every aspect of the country^s economic life ” ,
I would like to commend this very definite recommendation to the careful 
consideration of the Government of India. It is one with which I wholly agree.

Tlien there is another point I wish to touch on—the tendenc>̂  for Tatas 
to become a monopolistic concern which has given rise for very justifiahie 
apprehension amongst the several smaller industries which hitherto have been 
supplying Tatas with a certain proportion of their requirements. It is notpos 
sible, nor is it desirable to legislate on this point but it is much to be hoped 
that Tatas will so arrange for their future requirements of the commodities 
concerned so as to ensure that their own further development will not result 
in the elimination of existing industries. I understand that certain conver­
sations between Tatas and the smaller industries have already taken place 
and it is a matter of first rate importance that agreements should be reached 
satisfactory to all concerned.

Now, Sir, 1 have on« last matter to refer to. We are very much in the 
dark about Tatas’ freight arrangements. It has been allied  in some quarters 
that there is a secret agreement between Tatas and the Bengal Nagpur Railway 
by whioh the steel industries will enjoy exceptionally low rates of freight.
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rates which will not be available to others. If this is so I must sa  ̂I consider 
it to bo most highly objectionable because it amounts to an industry obtain­
ing a measure of its protection in the form of specially advantageous rates 
of freight. For such an arrangement to be secret and to remain undkclosed 
to the pubUc would make it still more obnoxious. Sir, what I respectfuHjr 
ask for is a definite assurance from the Honourable mover that no such 
special or secret arrangements will be allowed to exist and that full and com- 
I^te details of the rates of freight to be paid by Tatas will be published at an 
early date.

Sir, I support the Motion.
The H on otjrab tjb  Mr . MAHMOOD SUHRAWARDY (West Bengal: 

Muhanmiadan); Sir, it is from the consumers’ point of view tl^t I propose tp 
deal with the Bill in the first instance. The measure now before the House has, 
in one form or anottier, been considered by the Central Legislature during the 
past nine years. The steel industry is a key industry, vital to the interests of 
the countiy, and if there is any dissentient note against affording it protection  ̂
it is entirely due to tJie fact that the industry is the virtual monopoly of a single 
firm. This creates a feeling among the consumers that protection which, in the 
last resort, falls upon their shoulders is an interminable phase of this industry. 
Protection for the industry was first introduced for a period of three years 
and then in 1927 it was renewed for a further period of seven years 
and it was then stated that no protection would be required thereafter. 
One can s}rmpatluse with the feeling that there must be something wrong 
with the industry if it seeks protection again after 10 years. Sir, it appears 
however that in practically every case the cost of production today is at least 
as low as, if not lower than what was anticipated by the Tarifi" Board in 1927. 
The real reason for the continuance of protection therefore would appear 

to lie elsewhere. It is to be found in world conditions
2 oov. unexampled economic depression and particularly in

the phenomenal fall in continental prices of steel. Continental firms are im­
porting steel and steel products at prices which are below the economic level. 
The Tariff Board says :

The sale of oontinental steel is effected through an international organization which 
apparently regulates prices for export markets according to the local conditions of each 
market and not necessarily to the expenses of production. It is against this class of compe­
tition based on indeterminate and often unet-onomio prices, that the Indian industry now 
requires protection. To this extent therefore it is reasonable to suggest that the protection 
which we now propose for the Indian steel industry may be regarded as in the nature of an 
anti-dumping provision rather than as a measure of substantive protection
This then, Sir, is the reason prompting the protective measure embodied in the
Bm .

Sir, so far as protection granted to the industry for meeting the menace of 
unfair prices of foreign steel is concerned, it deserves our support. Steel is a 
national industry in tliis country. Sir, if it is a national industry, as a repre- 
seiitative of the Muslim community in this House, I desire to draw the atten­
tion of Tatas to the justice of giving my community adequate representation 
not only in the labour force but aleo in the administrative branches of the 
industry.
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Sir, as regards the introduction of preferential duties in the Bill, as the 
whole policy of preference emanating from the Ottawa Agreement ia shortly 
to come before this House, it is therefore not expedient to discuss this aspect of 
the Bill at this stage. I would however like to say a word here about the 
excise duty on steel. An excise duty, even for revenue purposes, can be justi­
fied only on the score of over-production or profiteering. It is conmion know­
ledge that India is not self-sufficient so far as supplies of iron and steel products 
are concerned. There is no question therefore of the appropriateness of a 
levy of excise on a product at its marketing stage. At no stage in the care^ of 
Indian steel is an excise duty justifiable, unless and imtil India becomes entirely 
self-sufficient so far as her steel requirements are concerned. The plea for au 
excise duty for revenue purposes is not justifiable when existing revenue duties 
are to be removed. The exigencies of duties when dictated by revenue iweds 
Qonmiand recognition however in all circumstances. Revenue duties are 
preferable to excise duties, but in the case of steel, the Honourable the Finance 
Member in the other place categorically mentioned that excise duties were 
absolutely necessary to maintain budgetary equilibrium. In the circumstances, 
Sir, we must regard these duties as inevitable.

Sir, I support the Bill.
The Honoubable Diwan Bahadur Sir RAMUNNI MENON (Madras : 

Nominated Non-Official): Sir, I rise to support the Bill which has been 
placed before us, and in doing so I propose tx) make one or two general observa­
tions in the belief tliat the Government would welcome the opinions of Hon­
ourable Members, and in any case the concerns which are engaged in the steel 
industry would like to know what was passing in the minds of Honourable 
Members when they gave their assent to tlie Bill. But before I come to the 
subject proper of my remarks, I should like, with your permission, to express my 
appreciation of the Report of the Tariff Board which, in my humble opinion, ia 
a very clear and business-like document prepared after very considerable labour 
bestowed upon an extremely complicated subject. It is perfectly natural that 
a report of this kind would be subjected to criticism. It always is, and this 
particular report we know has l>een subjected to very severe criticism in several 
quarters. One n ^  not grudge that, but it is rather unfortunate tliat the cri­
ticism has in certain quarters been directed to the personnel of the Board and in 
particular to the two Indian members of the Board. Well, Sir, if ywi will 
permit me to say so, I happen to know these two members more or lew 
intimately and I have had the good fortune and privilege of being associated 
with them in various spheres of work and I can honestly say that they are men 
who can be relied upon to discharge their public responsibilities with fearless­
ness, with impartiality and in the larger interests of the country.

With these preliminary observations, I shall proceed to the main subject. 
The proposal before us is to extend protection for a further period of seven 
years. This extension is fully justified by the considerations set forth in the 
Report of the Tariff Board. The period of extension will expire in 1941. By 
the end of that year the steel industry will have been in existence for 28 years 
and will have enjoyed protection for 17 years. The thought which will naturally 
occur to everybody, which has already occurred to the Honourable Member 
in charge, and he has expressed it veiy clearly, is, whether we shall be in a posi­
tion at the end of this period to dispense with ptoteotion altogether! The 
MIIOOS B
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answer which he has given to this question, which is practically a reproduction 
ol the answer which the Tariff Board has given to the same question, is that 
it is quite possible that at the end of that period we might be able to dispense 
with protection altogether. But I am boimd to say that the qualifications with 
which the Tariff Board has hedged its opinion make it practically worthless. 
I can quite understand— în fact it is obvious—that it is extremely difficult to 
dogmatise on the period that will be required for the growth and full develop­
ment of the steel industry in India, because we have no data to go by. But it 
will be readily granted that protection cannot be continued indefinitely and for 
ever. If therefore it is impossible to set an absolute time-limit within which the 
industry should be asked to set its house in order, the alternative is to see that 
every improvement that is necessary or is calculated to secure economy in 
production is carried out by the industry without delay.

T h e  H o n o u r a b le  t h e  PRESIDENT: H as the Fiscal Commission 
recommended any time-limit ?

T h e  H o n o u r a b le  D iw a n  B a h a d u r  S ir  RAMUNNI MBNON : No, 
Sir. The Tariff Board I believe has made very valuable suggestions in this 
direction. It has recommended particular measures which should be intro­
duced to improve the efficiency of the works and I think that the Government 
should see that the firm carries out all these recommendations without undue 
delay. In this connection it will be pertinent to remark that a very important 
recommendation of the Tariff Board—or to be more accurate, I should call 
it a suggestion— n̂amely, that the old open hearth furnaces should be replaced 
by more modern works, which was made in 1926 has iiot yet been carri^ out. 
I am only mentioning this to show that the Government should take some steps 
to see that the recommendations of the Board are carried out by the manage­
ment.

Another point which I should like to touch upon is this. In view of the 
very long period of protection and the very heavy burden which the taxpayer 
and the consumer have borne in regard to the steel industry, it will be legitimate 
to ask what the results of the policy of protection which has been pursued so 
long have been. In so far as it has resulted in the establishment of a very 
important national industry on a broad and firm basis, I think we may say that 
it has achieved a result of which the whole country may be proud; and the 
Qovemment which adpoted and enthusiastically carried out the policy of pro­
tection and the firm of Tatas which made it possible for the policy to poduce 
such a notable result may be heartily congratulated. But when we look in other 
directions, I confess we meet with disappointment. It was thought when the 
policy of protection was adopted that India would soon become self-supporting 
in the steel industry. As the industry stands at present a very considerable 
portion of the steel market is supplied by foreign steel. Another expectation 
which was cherished at the time was that other steel works would spring up 
under protection and create internal competition which would bring about low 
oorts. It is gratifying to note that in certain respects the steel industry has 
grown; in regard to the re-roUiag industry there have been signs of active 

- growth, and we should be gratified at this development, But in regard to the 
j^sic ijQdustrŷ  namely, the production of basic steel which is the raw material
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for various subsidiary industries, the position remains what it was msmj 
years ago, that is to say, the production of the steel is still in the hands of one 
particular firm. In other words, this firm has a virtual monopoly in the 
production of raw steel. The evils of such an arrangement are sufficiently 
obvious. Some of these have already been referred to by previous speakers, biit 
the greatest evil in my opinion is that there is no adequate incentive to the 
firm to reduce it costs. That incentive will come only when there is 
competition witiiin India and internal competition will come only when there 
is some other steel works paroducing raw steel. True there are immense 
difficulties in the establishment of another steel works in India. These 
difficulties are well known and I need not dilate upon them. There is 
all the more reason therefore that when some concern is started and pro­
mises to develop into a successful indtistry, we should give to it every en­
couragement. The only steel works other than Tatas that I know of is the 
Mys<we Steel Works. The position of the Mysore Works and its prospects have 

fully gone into by the Tariff Board and the opinion of the Tariff Board is 
that the steel produced in the Mysore Works will be under a permanent 
handicap, because it produces charcoal steel which is very expensive and 
not coke steel which is produced by Tatas. The Board estimates this 
handicap at about Rs. 20 a ton. In view of the fact that internal competi­
tion is extremely essential for the gro\\ th of the steel industry in India one would 
have thought that if the Mysore Works could not be actively encouraged, it 
would be at least left alone. It was with some surprise and disappointment 
therefore that I read a statement in the Report of the Select Committee on this 
Bill to the effect that the progress of the steel works in Indian States should be 
carefully watched and that suitable action should be taken by the Government 
whenever thei:e are any signs of undue competition. I am putting it in a way 
which is favourable to the Select Committee. Expressed in plain language, I 
interpret the statement to mean notiiing more than this, that inasmuch as the 
Mysore steel will not be subject to the excise duty, there is just a possibi­
lity that it might be able to reduce its initial handicap, and to compete with Tata 
steel in British India. Wlien such a contingency arises, the suggestion is 
that the Government of India should come to the rescue of Tatas. I ^ t  is the 
way in which I understand the statement. I should very much like, Sir, 
the Government to examine any situation which is likely to arise in rega^ to 
this matter with the utmost care and impartiality, and whatever decision they 
might come to should be reached, keeping in view the supreme importance of 
internal competition to the development of the Indian industry and in the 
larger interests of the country.

With these few remarks, Sir, I heartily support the Bill.
T h e  H o n o u r a b le  M r. JAGADISH CHANDRA BANEKJEE (East 

Bengal: Non-Muhammadan): Sir, I had no mind to take part in the discussion 
of thia Bill as I am neither an industrialist nor the proposals of the Tariff Board, 
or the Bill under discussion very much adversely affects the consumers of cor­
rugated sheets. I would have rather welcomed the proposals of the Tariff 
Board had they recommended a lower duty on imported corrugated 
sheets, as by the heavy import duties on such articles all these years, in the 
aame of protection, it hit the Bengal consumers and more especially the agri- 
ouitunsts of that part of Bengal, East Bengal, of which I am a represen­
tative in this House. In this respect if I l»ve any complaint against the Tariff
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Board, or the present measure, it is because its predecessor was responsible for 
the advent of that evil spirit, viz., imperial preference, which has fully possessed 
the Indian administration at present. Sir, it was at the time erf drafting the first 
Steel Protection Bill that the present bureaucracy forced down the throat of 
India the policy of imperial preference, though by a back door, to which political 
India never subscribed. The same imperial preference pervades this Bill and 
it was included in this measure before the Report of the Ottawa A^eemeot 
Committee was made available to the other House. As I said before, the 
heavy duty of Rs. 40 per ton on galvanized sheets of non-British manufacture, 
as against a duty of Rs. 10 per ton on galvanized sheets of British manufacture, 
is nothing but a palpable injustice to the consumers, especially of Bengal, where 
more than 60 per cent, of the imported sheets used to be consmoed before. 
Sir, East Bengal is full of rivers and every year villages are inundated, and na­
turally the agriculturists live in houses neither built of mud walls and thatched 
roofs as in other parts of India nor in prryri built houses. They live in houses 
made of galvanized sheets, as such houses are easily removable to uplands 
whenever there is any likelihood of a flood. Thus, I being a representative 
of East Bengal, am more interested on the reduction of import duties on 
sheet iron, and I would certainly blame Government for not giving that much 
consideration to the poor consumers as they should have done. Had the import 
duties on galvanized sheet iron been made uniform, then by competitive prices, 
it would have been made cheaper in the market, which is always to the advan­
tage of consumers.

The next point to which I would like to refer is one which will not be very 
congenial or palatable to my Honourable colleagues from other provinces. 
Sir, of late a movement is afoot against tlie Bengalis, both Hindus and Muslims, 
employed in Tatas. The argument adduced by them is that men of other 
provinces do not get chances of employment in Tatas. This mov êment has 
now been given a filip and a communal colour. Here I hold in my hand a pam­
phlet, issued by some disgruntled and dismissed employees of Tatas, to give 
communal colour to the discussion of the grant of protection to Tatas. In this 
connection the first and foremost point to be considered is, whether men of other 
provinoes are sufficiently employed by Tatas or not ? As far as I am aware, the 
number of employees in the Tatas from other provinces is none the less rather 
more than such employees from Bengal. The next complaint which has been 
levelled against Tatas is that all high posts there are being occjupied by men 
of my province. In this connection I can not help pointing out to my 
Honourable friends that Tatas have now become a national concern, but it was 
not so when a beginning had to be made. Sir, it was a Bengali geologist named 
Dr. Pramatha Nath Bose, who by dint of his pertinacity went on exploring all 
the jungles and forests of Chota Nagpur, infested \̂ dth wild animals airf 
beasts, at the risk of this own life. It was this adventurous Bengali who 
first discovered iron ore in a place named CTommahisni, a Sonthal village in the 
heart of dense forcHt. After this exploration, Tatas desired to make a small 
b^inning, but they failed to get together men who would go and work thc3?e, 
and as the site then was under the province of Bengal, Bihar and Orissa subse­
quently, they had to recruit a few students of the Bengal National Technical 
^bOQl, It was thus a beginning was made. Is there any wonder that ikime



people who toUed hard from the firm’s low beginnirig aw  em ^yed now as 
heads of branches ? Sir, every now and then we hear Govenunent bringing 
forward the argument that Indians can not aspire to get the highest posts 
in railway services nnless Indians come on the lowest rang of the ladder in 
larger numbers. We hear also from the Government that Indians can not 
grudge the Anglo-Indians an overweightage in railway services because it was 
the Anglo-Indians who have been pioneers in the railway services. That 
being so, on the same analogy, the people of other provinces can not justly 
grudge the people of my province who have secured these high positions in 
the Tatas through their perseverance, intellect and they secured such posi­
tions being the pioneers in the field of iron industry both as geologists and 
metallurgists.

The Honourable Pandit PRABLASH NARAIN SAPRU , (United 
provinces Southern : Non-Muhammadan): Sir, the Bill before us seeks to 
provide for the modification and continuance of the protection afforded to 
the iron and steel industry of this country. Protection was first given to this 
ilLdustry in 1924 and again, in accordance with the recommendations of the 
Tariff Board, in 1927, for a period of seven years.

Sir, we live in a world of tariffs, import quotas, preferential arrangements, 
bounties and subsidies and it is not possible for anyone to be an orthodox 
free-trader. The country and the Government have adopted deliberately 
the policy of discriminating protection. It is, I submit, too late in the day 
to question the wisdom of this policy and I am not going to do it.

Sir, the protection given to the Tatas,—1 say the Tatas because they have 
come to have a practical monopoly in this line and the fortunes of this 
industry are bound up with the Tatas,— ĥas justified itself. There can be 
little doubt that they have utilised the protection given to them to good advant­
age. In a period of world depression, in spite of the heavy fall in the demand 
for steel products, the industry has made substantial progress. It has, in the 
midst of adverse factors, striven to maintain its output, reduce costs and 
improve efficiency. The Tariff Board has testified to the efficient state of the 
industry. At page 81 of the report they say :

** It ahould not be thought that the works are inefficient as compared with other 
works of similar age

Sir, the thriving town of Jamshedpur bears witness to the magnificent 
Work of this indusry. The industry has treated its workers well. They are 
well paid and well looked after. They are provided with good houses. There 
are good sanitary arrangements in the town. They have a pure watet supply 
and the town has beei\ electrified. The Tariff Board have stated :

“  Their inspection of both the works and the town of Jamshedpur has convinced us 
that the arrangements made by the Company for the welfare of labour are adequate. In 
the opinion of too much attention and too much expenditure have been devoted to 
labour elfarcj, but we are definitely of opinion that the attention and e3q>endittire bestow> 
e<l <m tlio; e activities are well repaid ” .

The Tatas represent the good employer type— t̂hey keep up the tradi­
tions of their great founder— t̂hat great Indian patriot and philittthropist— 
Jamshedji Nassierwanji Tata—and it is impossible not to feel that ^hey laave 
^rned well of the comitry.
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Sir, we have an increasing population—our birth rate flhowB at alarming 

increase—and we have to find employment for this increasing population. 
It is clear that industrialization—rapid industrialization—is our most press­
ing need. Millions of our people live in a state of semi-starvation. We have 
to tackle the big problem of Indian poverty— ŵe can only do it by a bold and 
vigorous policy of industrial develop ent, and it is for the State to do all it 
can to help the industrial and commercial development of the country. 
When Japan started on her industrial career-—

T h e  H o n o u b a b lb  t h e  PRESIDENT: All this is very interesting, but 
very irrelevant for the purpose of this Bill.

T h e  H o n o u b a b le  P a n d it  PRAKASH NARAIN SAPRU : When
Japan started on her industrial career she had to meet the difficulties we have 
to meet today, but there was determination on the part of the Government 
and people in Japan to make Japan great and they have done it. There ia 
need for the 8̂ ame determination in this country. A policy of discriminating 
protection involves some sacrifice on the part of the consumer no doubt  ̂but 
we have to take a long view and situated as we are, living as we do in a world 
which has made a fetish of economic self-sufficiency, I can see no alternative 
to it.

The principal question we have to consider therefore is whether the Bill 
gives adequate protection to what is a basic industry of great national 
importance. The steel and iron industry is a key industry ; it is an industry 
on which so many other industries depend ; it is an industry of great import­
ance to the defence of the country. It is of prime importance that the country 
shoidd be made self-sufficient in tlie matter of ier steel requirenienta. The 
Tatas have been supplying so far 72 per cent, of the steel requirements. The 
objective to be kept in view is or should be that oent. per cent, of the require­
ments should be supplied by Indian steel concerns. With the early expansion 
of the industry is bound up the future of so many other industries, industries 
which we should like to come into existence, such as, for example, industries 
for the manufacture of bicycles, motor cars, aeroplanes, refrigerators, electric 
dynamos and the plant.

Keeping the importance of the industry in view, it cannot be fairly said 
that the protection given by the Act of 1927, was excessive. In fact, the 
Tatas complain in the very able representation they have submitted to 
Tariff Board that the protection pven was inadequate. In one respect, Sir, 
the result of the schcme of protection of 1927 has certainly been disappoint  ̂
ing. The Tariff Board of 1927 had hoped that another steel work would come 
into existence. That hope has not yet been realised. The Tariff Board 
have again stressed that;

“ In regard to the future wo regard it as a development to be greatly desired that 
ateel protection should; not remain the monopoly of a aingle enterprise ” .
So far the success'^of the' Tatas has not been sufficient to encourage the 
establishment of another concern. It is undesirable that in a basic industrv 
thtee should be a virtual monopoly, and it strikes me that it ought to be the 
endeavoiu of our protective policy to encourage the growth of other 
oonoems eimilar to Tatas.
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Sir, 1 am not very good at figures and I should not like to tflilk about 
thingB I do not understand. But while on the subject of the adequacy o i  the 
protection, I should mention that a part of the public, including poor widows 
and small middle class men have invested very nearly Rs. 10  ̂ crores in the 
Tatas. The ordinary shareholders, as far as I have been able to see, have been 
getting no return on their ordinary shares. The preference shareholders 
stand on a different footing. I am thinking of the ordinary shareholders.

The scheme of protection devised by the Tariff Board, as far as I have been 
able to understand it, and I speak with diflSdence, is framed to yield the Tatas 
a net profit of one crore, after providing Rs, 78 lakhs for the depreciation and 
other charges such as head offjce expenses and managing agent’s commis­
sion. Will this simi enable anything to be paid to the ordinary shareholders ? 
The point is of importance because if the investing public do not ’get any 
return on their investments, there is little chance of their being induced to 
invest money in another concern. I find that a paper called Comrnerce and 
Industry published at Delhi states that the reserve fund of the Company stood 
last year at Rs. 16,92,820 and that this is the figure at which it stood on the 
31st March, 1921. How is it and why is it that the Company has not been 
able to add anything to this reserve fiuid during this period of 12 years ? 
Inadequate protection, Sir, is worse than no protection because if you 
give an industry inadequate protection, you make the consumer pay and at 
the same time not reap the harvest in the shai)e of increased industrial deve­
lopment and lower prices at some future date. Therefore, Sir, it is neces­
sary that the protection given should be adequate, should be such as will 
enable the industry to become a pajdng concern. I agree with the viev̂  ̂that 
the consumer, particularly in a poor country like India, ought not to be made 
to pay too heavily. But I do not think the protection proposed to be given 
can be legitimately attacked on this ground. Sir, I have heard a good deal 
of discussion on the estimates of what the consumer will have to b^r if the 
industry is given protection. I will just refer to one item to show that the 
arguments by which the consumer’s case is supported are not necessarily 
always sound. The Tariff Board say that the landed price without duly of 
continental bars is Rs, 67, and of English bars would be Rs. 96, while the 
selling price of the Indian steel would be Rs. 106. From this the inference 
has been drawn and the argument advanced that if there were no duties at 
all the Indian consumer will get his continental bars at Rs. 67 per ton. That 
is not a correct argument. On the assumption that there are no duties and 
that the British steel bars cannot be sold below Rs. 96 per ton, why should 
the continental manufacturer sell his bars at Rs. 67 ? He will sell his bam 
at any price in the neighbourhood of Rs. 96, say, about Rs. 88 or Rs. 87 per ton. 
The point that I want therefore to make is that it often happens that it is the 
levy of high protective duties which forces competition and compels the 
foreign manufacturers to lower their prices in order to retain the nmrket for 
their goods. Sir, we see this in the case of Javanese sugar today. I am 
therefore not disposed to quarrel with the quantum of protection proposed. 
My grievance against the Bill is that the protection proposed is accompanied 
with conditions which might make it ineffective and defeat its purpose. Let 
me just explain this. The two most objectionable features of the arrangements

*



818 «ot»pou. 09 m&a. tlB* Sw.

m.
[F to ()it I ^ a s h  Niu!am S ap ra .]

embodied in this Bill are tlie excise duty on iron and steel ingots and the prefer- 
exitiftl duties in favour of Great Britain. So far as the excise duty is ooncemed, 
I would like to say this. It ought not to have found its pla^ in ai ŷ BiU 
intended or designed to give protection to a basic industry. Ordinarily an excise 
duty is imposed during the budget proposals and it strikes one that this is not 
the occasion for Government to levy such a duty. What is the revenue that you 
will lose if you do not impose this duty ? The duty will act as a tax on protec­
tion. It w^l not be in the interests of the growth of this industry. We have 
modified the scheme of protection to the disadvantage ofTatas. What you 
are bound to copider is whether the Rs. 30 lakhs which they will have to pay 
by way of excise duty will not have a tendency to make the scheme of protection 
which Government has devised for them ineffective. The industry will have to 
pay increased railway freights about Rs. 40 lakhs and it is to be burdened with 
this further payment of nearly Rs. 30 lakhs in the shape of an excise duty. Add to 
this the fact that the British manufacturer is being put in a position of advantage 
by the reduction of duties on British goods. What will be the effect of all this 
on the industry and the country generally ? What will be the effect of this 
on the general industrial advancement of the country on the subsidiary in­
dustries which depend on this industry, such as coal, fire brick, manganese, etc.

I now come, Sir, to the differential duties in favour of Britain. The Bill 
as it has come out of the Select Committee represents an improvement over 
the original Bill as based on the recommendations of the Tariff Board, but it 
still shows considerable preference to British steel. The duties on British steel 
have been considerably reduced and in many cases only revenue duties to the 
extent of 10 per cent, have been retained. We should have thought that it 
w.as the Indian industry that required protection. Sir, Indian conunercial 
opinion is, generally speaking, against preferential arrangements, as it is not 
convinced that those arrangements have any tangible gains to offer. I was 
reading only today the conclusions which the Federation of Indian Chambers 
of Commerce and Industry has reached on Dr. Meek’s Report on the working 
of the Ottawa Agreement. They point out that the preference scheme has not 
created any new market for India and that it has merely diverted India’s export 
trade from foreign countries to Great Britain. They have also reached the 
condusioB that the preference scheme has obstructed direct trade relations 
with foreign countries in a nimxber of articles, and it is creating obstacles in the 
smooth trade relations between India and her chief customers ^road. Already 
we hear, Sir, that Belgium is proposing to find other markets for cotton and 
other things of which ^ e  was a purchaser from us. The result of these duties 
will be that the continental manufacturer will be driven out of the Indian 
market, and even be eliminated, and the Indian consumer will not be able to 
buy, if he wants to, cheap continental goods. He will have to make this sacri­
fice not in order that Indian trade might benefit, but in order that the British 
steel manufacturer might not be squeezed out. What is the advantage that 
the Indian consumer is going to get in return ? Sir, cold expressions of sympathy 
with our political aspirations leave us unmov^, and so far as material 
benefits are concerned, I cannot see any. We want to know what are the ad- 
vtfitages in return that we shall gat for the sacrifice that we are making? 
Surely the proper course for the Government would have been to impose one



uniform revenue duty on all countries and take anti-dumpiBg‘pd#ew agirtiilst the 
countries that are dumping goods. 1 m ^t therefore express ix^ disapproval 
of the principle of preferential duties in this BilL

One other ohservatioii that I would like to make is in l^gard to daoM t. 
Clause 2 gives power to the executive to modify th  ̂ scheme 6f ̂ roteetioii eoh 
bodied in the Bill——

T h e  H o n o u b a b lk  t h e  PRESIDENT : You are anticipating your own 
amendment.

The Honourable Pandit PRAKASH NARAIN SAPRU : I will not fifty 
anything more.

With these words, Sir, I will resume my seat.
T h e  H o n o u r a b le  S ir  JOSEPH BHORE (Commerce Member): Sir,

1 must apologise if what I have to say this mortiing is for the large part ii repeti­
tion of what I have said in another place, where a debate on this subject hm 
extended over many days and where practically every aspect of this qmitiM 
has been most carefully considered. This Bill, Sir, is in all probability the last 
major protective measure which will be introduced by Cottsmerce Departs 
ment during my term of office, add it is a matter of ftome satisfaction to niA 
that the Bill should refer to an industry which I may justly describe as a key 
industry of the greatest national importance and which has on the whole jiuiti- 
fied the sacrifices that the country has made in the desire to place it upon a firm 
and stable foundation. 1 do not think, Sir, that there is any serious challenge 
of the Board's conclusion that the industry has in the past justified the protect 
tion which it has received, and I do not think that there will be any one who wiU 
question the conclusion of the Board that it merits the continuance of protecl^li 
for a further definite period, sufficient to enable it to consolidate its poritloft 
finally and enable it to stand unaided against the competitive efForts of its 
outside rivals. Assuming, Sir, that the necessity for protection is admitted, 
the only other question of importance is the quantum of protection which should 
be given in the circumstances of the case. Now, Sir, here again, I do not thiflic 
there will be any serious controversy in regard to the reoomntendstioilB 
which have been made by the Tariff Board. The more I examine the plro^iofiB 
of the Blil the more they appear to me to be almost inevitable haVing i^ard to 
the data before us ; not mertly inevitable but I may say iioipervious to seriotis 
criticism and challenge. My Honourable friend Mr. Stewart has ali^ady ex­
plained the procedure adopted by the Board. It is no liew pron5edui*e; it a 
procedure which has been followed by, as far as I know, every previous 
Board, iii the examination of the question of protection and in assessing the 
quantum of protection required. The Board has in the first place fixed A ftlir 
selling price for the Indian product; it has then ascertained the price of t3se cMx- 
peting non-Indian product. The difference between the two is ihe amount^of 
protection that is required. Now, Sir, the Board has had recourse to no4ufe l̂e, 
no hidden methods in arriving at its conclusions. This Boafd had fbuhded its 
findings on facts and figures and it has subjected those facts ati4 figures to the 
cold procfes^ of mathematics. If therfe is anybody whd says e i^ r  that the 
protection recommendted by the Board is too much or tbo IJttle, thett they must 
challenge either the correctness of tWi facts and figures ̂ tacerii^ 6r they totist
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say that the prooefises which have been adopted by the Board in arriving at its 
conclusions are incorrect or inaccurate. Bo far as I know, Sir, that has not been 
done by anybody, whether inaide the Legiiilature or outside it. Those who 
have thou^t fit to criticise the recommendations of the Tariff Board have aban­
doned the region of facts and figures and have proceeded on vague generalizaticms 
which have no solid foundation whatsoever. I say that those who adopt these 
vaguje generalizations put themselves entirely oat of court tod they cannot claim 
to be seriously considered in any reply that may be called for from these 
bwches.

T h e  H o n o u r a b le  Ma jo r  N a w a b  S ir  MAHOMED AKBAR KHAN : It 
is a matter of opinion.

T h e  H o n o x jb a b le  S i b  JOSEPH BHOBE : No, Sir, it is not a matter oJP 
opinion; it is a matter of facts. If any body wants to challenge th  ̂findings,' 
he mxusit challtmge the foundations on which the Board’s recommendations are 
buit and not contettt himself by making wild and vague generalizations. One 
of such wild and vagoe generalizations is that which was made by one or two 
Honourable Members tibiis morning when they suggested that the duties im­
posed on British goods were unreasonably advantegeous to the British, pro­
ducer.

Now, Sir, this brings me to the question of differential duties. I have 
very little to add to what has already been said on more occasiomj than one 
in the Indian Legislature in respect of differential duties. I would only ask 
Honourable Members to consider this question on the basis of ordinary common- 
sense and reason and not of prejudice. The underlying fact is that in many 
instances the price of British products cannot possibly compete with the price 
of continental or foreign products. Now, Sir, let me illustrate this case in 
its simplest form. It may appear to you, Sir, and to business men to be ex­
tremely elementary, but it is often the elementary that is overlooked. Let us 
aasmne that the landed price without duty of a British article is Rs. 100. Let 
ns assimie the landed price of the foreign article to be Rs. 60 ; and let us as­
sume that the fair selling price of the Indian product is liî . U)5. Then, Sjx, 
it is quite evident that other things being equal the protection required by th  ̂
Indian article against the British competitor is Rs. 5, as ivgainst Rs. 45 against 
the foreign or continental competitor. Now, if you were to impose, a§ mv 
Honourable friend Mr. Sapm suggests, a uniform duty of lis. 45 on all out/9ox£̂  
imports, you will be imposing a totally unnecessary handicap on the British 
importer, and you wiU also be penalising very severely the Indian consumer. 
The principle of differential duties has been accepted by the Indian Legis­
lature on morj than one occasion and. Sir, nothing has been said this morning 
Wkich would justify the rejection of a principle which has already been con­
sidered and accepted. For whose benefit, is it argued, that we should do 
away with these differential duties ? Is it for the benefit of the Indian pro- 
(iuoer J Surely not,* Sir, because the calculations of the Board make it 
quite clear that the duties that they have recommended ag^ost the British 
. competitor .̂re sufficient protection to the Indian producer. Is it for the sake

5 2 0  COUHOIL OF f f u m .  [1 s t  S b p t. 1934.



f / ‘-‘ * mON AND STHBL PUTIB8 BILL. 621"

of the Indian consumer ? Again, Sir, surely not, for an uniî ôessarily high 
rate of duty is directly and diametrically opposed to the interests Qf the Indian 
consumer. Let me take just one particular case, the case to which, my Honour­
able friend Mr. Jagadish Chandra Banerjee referred, the case of galvanized 
sheet. Vfhat are the facts ? The facts are thes .̂ My Honourable friend 
Mr. Stewart has already pointed out that we have ascertained on the ^moet 
irrefutable evidence that it is not possible for the British importer to sell gal­
vanised sheet at a price below Bs. 160 a ton without duty. The price at w ^ h  
the oontinantal importer can nell is Rs» 130 a ton ; the fair selling price for the 
Indian product is Bs. 170 a ton. The Board therefore has suggested that a dui^ 
of Rs. 10 is suflBcient against the British importer and a duty of Rs. 40 ia 
necessary against the foreign non-British importer. Now, my Honourable 
friend Mr. Banerjee suggests that we should impose a duty of Rs. 40 on the 
British product as well. What will be the result ? It is well known that Tataa 
eannot possibly supply more than a fraction of the demand for galvanized 
sheet in this country. The inevitable result will be that the British price will 
be driven up to Rs. 200, that the foreign competitor instead of selling at 
Rs. 170 will be free to sell at any price up to—possibly a little below—Rs. 200 ; 
and for the sake of a uniform rate of duty, you are going to impose extra burden 
upon the Indian consumer to the tun« of something like Rs. 30 a tbn. My 
Honourable friend also overlooked the fact that we are in this’BiH Very con­
siderably reducing the duties on galvanized sheet. We are reducing the duties 
on continental sheets to Rs. 40 a ton ; and that means a reduction of the burden 
on the Indian consumer of something like Bs. 48 lakhs. I f  the conlplaiiit 
is that the duty proposed on British goods is not sufficient to make the pro­
tection for the IndiMi industry effective, I have on more than one occasion 
said that we are perfectly ready to examine the evidence upon which that 
COTtention is based ; but. Sir, up to the present moment no one has ventured 
to set out that evidence ; no one has ventured to advance facts and figttree 
in support of such a contention.

Referring to differential duti^, Sir, I need only emphasise what was stated 
j  ̂^ by a very distinguished predecessor of mine in office,

namely. Sir Charles limes. He explained that it was 
not a question of Empire sentiment. It was a question of the Indian con­
sumers’ interests. Now, Sir, I do realise that there is a certain amount of 
perturbation in certain quarters in regard to the effects of these differential 
duties upon our non-British—I may say extra-British—foreign trade, J 
do not wish to treat, and I certainly would not be justified in treating that 
atixiety lightly, but I would place before the House two considerations. TĴ e 
first consideration, Sir, is the very substantial reductionis indeed which we are 
now proposing in this measure on continental products. Let me give to the 
House just one or two instances. On continental bars we are reducing the 
duty from Rs. 46J to Rs. 39. On continental plates from Rs. 45 to Rs. 25. 
On black sheet (continental) from Bs. 73| to Bs. 32. On continental galva­
nised sheets fr̂ om Rs. 83 to Rs. 40.

The H onourablb Mb , HOSSAIN IMAM : W hat about the B tm ctoi^  ?

 ̂ The Honourable; Sib JOSEPH BtiORE ; T ^re are o^ly W o cases m 
whioh the duties that We ate now proposing are stightly in excess of the duties
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ttcM are at the moment existing abd that brings us to the question of unec6- 
n6mic oompcstiton fcom th<̂  Continent.

The next point, Sir, that I wi^ to refe  ̂to is this qu î̂ ion of tmeoonomic 
oontin«iltal com|Wtition and here, 8if, perfaaps yon wiU forgive me if I again 
r̂ MOt what I said Ixtfore in tAis connection. I said on another occasion that 
I fittnkly adflut the neoesaity « f swing tllat the continental itoportfer i« not 
OAdllfy or iioiiroperly peHiUiaed. I am at one with those who point otrt tbe 
daoifer m h^^t in an mifait hrthdicap on continental products, but I wotild 
point to the rfty  pregnant observations of the Tarif! Board on the question 
of continental competition. I do not want to weary the House, Sir, and I 
wffl therefore merely refer the House to paragi»ph» 101 and 195 of the Tariff 
BoaM’s Report in this oomiection. 1 said, Sir, further that, when conti­
nental ^ices become staMe and economic, tiere is nothing to prevent ub 
fhmi ntilisbig our powevs under clause 2 of the Bill to bring the duties inlo 
Hne with certain modifications of price.

Sir, I do not think I should detain the House any longer. The duties 
embodied in this Bill are not random impwitions. They are the result of 
careful calculations on a scientific basiŝ  I submit that they are fair to the 
industry and I think, if my Honourable friends would tonsult the industry 
today, they would be satisfied that the industry does not seriolisly regard these 
duties as aflording ilisufiicient protection  ̂ All industries would no doubt 
like to get as much as they possibly can and squeeze the coitf(umet as much 
as they possibly can. (An Honourable Member: “ What about the diare- 
holders ?” ) Sir, we are here not to safeguard the shareholders but the con- 
aumers. (Applause.) I submit, Sir, that these duties are fair to the industry. 
Thiey are fair to the oooflumer. In our view they will help to establish the 
industry on a firm basis and at the end of the period of protection we hope the 
industry will be able to face with equanimity competition from outside,— 
always supposing, of course, that that competition is on an economic basis.

I would ask the House, Sir, to accept thie Bill as it stands. (Applause.)

The Honoubable thb PRESIDENT : I do not propose to curtiail the 
discussion on this Bill as it is a very important measure. I wouki like to 
give ail honourable Members an opportunity of addressing the House, But 
today being Saturday and particularly as on Monday next we have no work, 
I propoi^ to adjoipm the Council till Monday, after hearing the Leader of the 
House, when a full debate on this Bill will be resumed.

dOOiroiL ^  tuAxt. tlOT S«PT. 1984.

STATEMENT OF BUSINESS.

This H o j^ o u ra b le  K h a n  B a h a d u r  M ian  S ir  FAZL-I-HIJSAlN (I êader 
of the House) : Sir, a . I announced previously the remaining portion of 
today*# business will be ifttken tip Vkradî y, the 3rd September. I toder- 
stand that some Honourable Members de^e that, of the four JjJill̂ : which have 
h&sa laid on the table today, one, namely, the Jndian T̂ariff &I1 which I



understand is a non-controversial measure, may be proceeded with on Monday 
after the conclusion of today’s uufinished business. I therefore suggest^Sir, 
if the House agrees, that the normal period of notice in respect of the Tariff 
Bill may be curtailed by one day and that it may be put down on the agenda 
for Monday. The other three Bills laid on the table today will be taken up 
on Tuesday, the 4th September, with your permission.

T h e  H o k o l r a b i e  t h e  PEESIDENT : I shall susptnd the Standing 
Order in respect of the Tariff Bill and direct it to be put on the List of Business 
for Monday next.
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The Council then adjourned till Eleven of the Clock on Monday, the 3rd 
September, 1934.




